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T ' 7+8.96 7/ Learned counsel M G.Sarma requ-
for‘x‘ﬁ aad owinai time “ .

v

o Ry S unlisted as it is of the same nature and
d: ("\} L“ vide" , relief as in C.A. 142/96 to 0.A.153/96
v wo B anbqfﬁ"q | which are listed today. Prayer allowed.

‘ ' Mr G.Sarma moves this appllcatlon.
None for the respondents.

Issue notice on the respondents ‘
to show cause as to why this application
N should not be admitted and relief sought -
allowed. Returnable within 1 month.

~ List on 9.9.96 for show cause
and consideration of admission.

Pendency of this application shgll_
not be a bar for the respondents to_ -
appoint the applicant pursuant to the
recommendation NO.RRB/G/RON/155/102/Pt .I
dated 9.11.95 of the Railway Recruitment
Board, Guwahati Annexure A-VI if he hu-ﬁk
“found suitable for such appo.mtment 1n

| @ all respects.
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. 9.9.96 arned counsel Mr, G.Sarma for the applicant.
Leave note of Mr. B.K.Sharma.!

tices have.'been served on respondents No.2, =
No show cause has been submitted,

. Mr. G.Sarme for admission. Perused the
of the application '‘and the reliefs sought .

» vacation'from 21.10,96 to 8.11.96.

List for written statement and further orders
on 11.11}96, ° '

ieard Mr. G.Sarma for interim order. Interim
order dated 7.8.96 shall continue.

Ay

o~

Nea . Member . [
P9 m/ .
11-11-96 Mr.G.Sarma for the épplicant. None M\

for the respondents. Written stateicnt has .
not been submitted.

. List for written statement and fixkhe
»fg\—.zL lf’ wa m,df‘ further order on 22-11~-96,
k " .

. im , ,Iiemb(;r
S - i . PN
Y wHMT }iihw ‘ 22-11—9? bufﬁad counsel Mr.G.Sarma for the
W Mmoo 1

W applicant. Leave note of Railway counsel
jwbm“—b"(- Mr.vﬂ.K.ﬁhama upto 30-11-96. Written
sﬁatmem: has not .bean submitted.

List for written statement and furthe

~ order on 20=12-96.

4
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0.A. 155/96

b

20.12.96° Mr G.Sarma for tﬁe applicant.
Written statemenﬁ has not been
submitted. Mr S.Sarma for Mr B.K.Sharma
submits that the written statement is
almost ready and seeks for short ad journ
ment.
List for written statement and
 further orders on 6.1.97.

by,

Member
o
291"
" _ S 6.1.97 Learned counsel Mr G. Sarma mentions that-
géilijsz;‘ o - ‘ 0.A.No.155/96 should have been listed today.
/ " Called the records. It is found that the
Copy g o7l - | has b dered to be listed tod
/ ¢ L, - -y, : "o matter has been ordered to be listed toda
Lo s v
2548 o o, B 6.1.97.
: s _ P ; o i None for the respondents. No
. Sy R WA | _
C2£2%Lﬁ;" £CL : written statement has been submitted. Mr §;
{nﬁg/éL¢g‘ /5 ’/ﬁéé g Sarma prays for early hearing.
. List for hearing on 3.2.97. In the
‘ /EZQ.-” , meantime the respondents may submit written

statement.

28 1-97 v
~—j%§£3:;Z:;Z:;q éu, ﬂZ@&zu)7 -
R '3.2.97 Mr B.K.Sharma, lcarned counsel £0I
//‘“: o - tie responcdents has got perscnal diffi-
- é;' 2-27 cultfg. Mr u.Sarma, learned counsel ;
“)/(gfafknyuuvvlbéflb”’ appearing £or applicant also needs aomq
at o tine to take further steps in the case

- RSP0
ﬁ/ Tha R / | accordingly we adjourn the casc till

742497 »

by

Member

¥
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10.2.97 - Let this case be listed on 6.3.97 ijor hearing. |

‘ Member ‘ Vice-Chairman [
"nkm A ‘_ b,

. P
© 6.3.97 Let the case be listed on 20.3.97 for

: R hearing‘. A ‘ .
Deon Lerony oo AR 3. e "
. T / N
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- o~ _ 20.3.97 We have heard Mr B.K.Sharma,learned

i Sﬁw : A counsel ‘appearing on behalf of the Railway

22257

<.

administration at some length. IMr Sharma

| | /\@é . Qlﬂjf C( M . thereafter finds it difficult to procFed in view

i ¢ ‘ ﬂb/) »(ID . of lack of certain instructions. He prays for a

?MM S e M 6: D short adjournment, which Mr G.Sarma has no
N :

: >
: N"D 7 M P /ﬂa L R | objection. Accordingly, for the ends\j: of justice
9 7/37 § ‘ we allow one week time for further hearing.

List on 31.3.1997 for hearing.

‘r

4 : ' @
- Member ~ Vice-Chairman
S : \

/ ) . 1“
y g S
, 31.3.97 At the request of Mr. B.K.Sharma,
e % . ? . 3 yl . learned Railway Counsel hearing is ac'ljo‘imred to
u} ) 7.4.1997. \
a

/r : ‘
i %2/7/ D)j’ 7~ L & ' List on 7.4.97 for hearing. /
e ' N

: ,é//: 0 /Q WYJ}/)I - M‘é@( : Vice—éhairman
— | . .
, trd ' ‘

. ‘ !
r — b lfm 57 | i’(q A | ' |
‘ Yo heoand N»‘é ah
I‘LLQ,G/«:LJ Ui 1 L2, w('S | f
»\G\M adot! W/,
;_i \‘,‘/




\~—’/ R
0.A.No.155/96 ¢

) T 7.4.97 Mr S. Sarma, on behalf of Mr B.K.
Sharma, who is incharge of this case, prays for
M adjournment on the ground that Mr B.K. Sharma

is unable to attend court for his personal reason.

Mr G. Sarma, learned counsel for the applicant, has

MW"VHLM\#S vehemently opposed, the bprayer. It is informed

L,DV» G NN ' - that there are other counsel also. Mr B.K. Sharma
bﬂ ‘ . is incharge of the case. Considering all these
' ' ' ' , we allow adjournment to 16.4.97. '
> .?

Mémber n Vice-Chairman

nkm -

4
16.4.97 Let the case be listed on 28.4.1997

for hearing.

_$9-9-9% | | ,,
e N | % o

P - BE -9 pessced | yenser | N Vice-Chairman
/0~ Ao 147 /93, |
fapoimdir Z'lest
é*u i opplicomd V! |

3 ﬁ_(/mn«s# Jie W[5  yg-497 Let this ‘case be listed for hearing

;\Ma! Ad@é/ ZU/; » on 9"6"970 . .
o : ' Any appointment made shall be subject

N - o | " to the result of the case. '
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30.7.97 Mr.

20~ 8970

@ \Ar:HJ'«N\ Stedamends
R~k Rae &c\‘m- don hen
bae LS.
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#e have heard ﬂrﬁ'.ﬁeslﬁm.‘
learnod &anway coun S sed at some: length,
Therapfuer Mr “hac‘«:; Bunilis that he is
unable to procced with the hearing of
the 2asc as certain records will have
to be prodyced, amnd he prays for time.
Two weeks tinc allowed to which the
learned counsel for the applicant . do

© have any objection.

10Ty

List on 30--7«-97 for hearing.

mmhhr Vice-Chairman

;
behalf of Mr,.

B.K.Sharma, learned Railway Counsel prays for a

S.Sarma on

short adjournment on the ground of personal
difficulty of Mr. B.K. Sharma. Accordlngly the
case is adjourned till 21.8.97.

Meggér

Vice-Chairman

B

. 21.8.97 Mr. G.Sarma, learned counsel for the
applicant is present. The learned Railway counsel
prays for some time to produce the records. -

The case is adjourned till 8.9. 97 for
hearing. On that day all counsel shall remaln
present, or else the case will be heard ex parte.

¢
Member Vice-Chairman
nkm
21.8.97 Mr. G.Sarma, 1eérned counsel for the

applicant is present. The learned Railway counsel
prays for some time to produce the records.

The case is adjourned till 8.9.97 for
hearing. On that day all counsel shall remain

pregent, or else the case will be heard %§§872;f;,;——"’
Men&r Vice-Chaifman
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Arguments of both the counsel
are hea-rd and cbncluded, Order reservede.

v:.ce-chaj.maa_

Common order delivered in open
Court and kept in separate sheets. Copy
of the order shall be kept in eachcase.

Application is allowed. NO eosts.

méé%éi

Vice-Chairman
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- CENTRAL ADMINISTRATIVE TRIBUNAL

' GUWAHATI BEKRCH

L 2E 2K |
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Date of Order ~..Ihis the 8th Day of January, 1998..

" 'JUSTICE SHRI D.N.BARUAH, VICE~CHAIRMAN

SHRI G.L.SANGLYINE, ADMINISTRATIVE MEMBER

OeAeNOo 142/96
1. Sri B.K.Daimary
_U.O;I & Orse
2. O.A. 143/96
" Ms.Nirmald Das
“Vge
UeOeI & Orse

34 OcA. 144/96
Shri S.Goswami
| aVg=
UeOol & Ors,
4. O.A. 145/96
‘¥ss Kapala Veka
eV~ -
U.0.I & Ors.

" 5o OcAe 146/96

Shri P.J.Das’
UeOeX & OIS

6. O.A. 147/96
shri P.K.%arkar
| ~Vs- ‘
UeO.I & Ors.

ol O.A. 148/95
Shri T.X.Das
, S
‘Us0.I & Orse
8. 0.A:N0.149/96
Shri S.Kumar
"VB‘
U.Q;I‘& ors.
9. O.A. 150/96
& Shri M.Ghose
-\g=
Ue0eI & Orsy

L XX J

[ X X J
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LE X J
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«ee Respondents:.
. q;.?‘ .

eee Applicant

«+s Respondents

RN
L

b )
see Applicant S

LS

¢
o
2%

e Respondent
o0 e
Applicant

R
o

see ilespondent?s.
. i

N
eee Applicant
«ee Respondents ‘
cee

coe Applicant

e Respondents

eve Applicant

-~
- -

see Applicant

cee KGSpondgnt
ees Applicant
«+ Respondents
; . .-Appli(;ant .

«es Respondents

contd/-
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33}//6.A. 151/96 BERLE
. o . .

Shri -l_?.-’o‘Ko Kakati e  eee Applicant
Uo O. I & 0:8. ’ ) XY csee Respondents.
11. 0.3.152/951 | R
~7 T - Shri DeChoudhury e o++ Applicant
'f°é;;“*fff;'fl Vg~ ' '?> :
ig”:__ ;f UQOOI*& Oorse. : cee cee ReSpbndents. !
an P . ’ S ’
_T,- i2. ‘OuA. 153/96 cee .oo |
& i @ Shri S.K. Rai : XX cea Applicant ) i
. ~v8- . ) ' | N '
U“oOcI & Ors, cee eee Respondents.,.

13, O.A.155/96

Shri‘:BoC.Bore ' 0 see Applicarxt.
.. ~Vs- | : | - ,
U00011&"0r8o . .;.'. eee’ RequndentS. i

14. O.A};ig3/96 . 2 .
: Sh_gi Rupak Chakraborty Xy’ Xy Applicant

-Vge , . |
UeQOeI & Ors. cee see Respondents,
15, Ouki- 42/97 . |
‘Smt. A.Devi ees  eee Applicant ,
—Vg= | :
UeOeI & Orse cos soe Respondents

By Advocate Mr.G.Sarma for all the petitioners,
ﬂBy Advocate Mr.B.K.Sharma for all the respondents.'

2

SRDER. v,
':ﬁ?az\-G.L.SANGLYINE, ADMINISTRATIVE MEMBER,
e ' The above 15(£1fteen) Original. Applications are

4

-

disposed of by this Common order as they 1nvolve the, same

. issue, facts and grounds, s

'~contd/-
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2¢ The Railway Recruitmént.aoard, Guwahati issued
the Emp&oyment Notice No.1/95 dated 26-4-1995 for the

purpose of appeintment in various posts under the North‘

‘East Frontier Raflway. In thifs: Original applications we
4~are concerned with CATEGORY No.7 @ STENOGRAPHER z(English)

: 1n the scale of pay of Rs. 1200~2040/- mentioned in the

Employment Notice. Pursuant to the said Notice we ﬁave the

. -ﬁ.'}

following results =

"Date of Written Test § 27-9~95

Date of Speed Test 1 04-11=95 (for 80 Wep.me)
Date of Speed Test § 05-11-95 (for 60 WePoMe )

‘Date of Viva Voce Testy 08=11~95
Date of panel :
approveds 09-11-95

_ The selection Board held the viva voce test on

. 8=11-95 for the recruitment of Jr.Stenographer (Eng)
under Employment Notice No.1/95 Cat No.7 in scale

&, 1200-2040/- and has found 16(UR -10,5C-2 #ST=2,

0BC=2) candidates suitable for the said post and their

names are recommended to GM/P/N.F,Railway/Maligaon
in ORDER OF MERIT.

AGAINST U.RoVACANCY

SN Roll Noe Name of Candidate

1. 810704 Anjali Devi

2. 810786 Asis Chakraborty

3. 810798 Mrityunjoy Ghosh

4, 810018 _ Debasish Choudhury

Se 810589 Rupak Chakraborty

6. 810777 : Pradip KreSarkar

7. 8107A1 , Nirmald Das . v

8e 810767 Kamaka Deka -f"*'*
9 810794 Pabitra Kre.Kakati:

10. 810759 Satyanarayan Goswami

-—---—--—---—”—-—--ﬁ————-*

AGAINST S.C.VACANCY

1¢ 820123 . T.Krishna Das
2. 820246 - Sanjoy Kr.Rai

AGAINST S.T.VACANCY

1. ... 830077 Bi jay Ch.Baro
20 830108 Binoy Kr.Daimary.

AGAINST O.B.Co. VACANCY

1. 840025 Santosh Kumar
2. 840052 Pankaj Jyoti Das.”
- . contd / -




out of ;hﬁfiszo appeared in the Written 'rest.:, 172 appeared

~ b

'1n the Spoed ‘.rest: 4‘1 were ‘sent for Viva Vch. Ultimately

-.

J

16 candidatoa wero 'successful and . were empanelled as above.

o 'rhese fteta have not. been refuted by the respondents. 'I'he

T s 1 _-"

‘panel wal publishod on 9-11-1995 but no appointment of any

succesafnli candidate was made by the respondents. On the

#

other hand anpioyment Notice No.1/96 dated 20-5-96 was

. Ol;10-6-1996 the applicants prayed to the General

‘-’f*i.r.Rad.lny ) Maligaon to issue appointment letters

.‘«—’

at the utl:lest.. There was no response. Consequently, the

A-&

applicanf. {Bubnitted the Original Applications seeking

Respondntéro.a. the Chairman Rdilway Board, Guwahati
e

published‘hds No.RRB/b/41/90 dated 5-9-1996 cancelling the o
panel on t.he ground of various irregularities. As a res t.
the app’fl:lcants amended the Original applications seeking

among- othura quashing and setting aside of the aforesaid
.,?~ .

no.aaa/o/-1/9o dated 5-9-1996. In the meantime 4in the

B
- 0\

,{ absenco of show cause from the respondenta the Original

—w‘;mﬁ.f Applicauon was admitted on 9-9-96.

"-»4. The reapoudents justify the cancallation of the

3 Panel as’ feneva $=

f?,r‘« -’ Y ®%,...e.it has already been stated that the
Lot ¢ selection in question pursuant to which the .|
A applicant has staked his claim for appointment

PR “ " has already been cancelled in view of the

various irregularities found in the selection
of Junior Stenographer in scale k. 1200-2040/-
against Employment Notice No.1/95 dated
'26-4=95 conducted by the Railway Recruitment
‘Board, Guwahati, which has necessiated cance~ |
llation of the entire selection are as ]
followss-

qontd/- )




(b)

(c)

(a)

(e)

(a)

)

In the advertisement of Jr.Stenographer,
required qualification was mentioned only

as Matriculate without indicating anything
about the qualification of diploma in
shorthand and type-writting. The advertisement
also did not stipulate production of Diploma

certificate. As a result, many of the candidates
-G1d not submit the same although they were

qualified both in shorthand and type-writing

‘and had diploma certificate. However, the

Railway Recruitment Board, Guwahati, rejected
the candidature of many eligible candidates
on the ground of non-submission of diploma
certificate, thereby deserving eligible can=
didates were deprived of consideratigp for'
selection.

Sample test checks revealed mistakes in
totalling in the written paper and in compu=
tation of marks which has resulted in empanel=-
ment of candidates securing less marks and
exclusion of candidated securing more marks.

In the recriutment process, it has been

found that all the three stages of testing,
the knowledge and quality of the candidates
have been handled by a single individual

‘(Member Secretary, Railway Recruitment Board)
.instead of getting the works done by different
.qualified persons as under ::-

(1) Setting of question paper for written

test,
(11) .Selection.of dietation passage,

(111) Preparation final marksheet inclu-
ding marks for viva=voce test only
done by MS/RRB himself without any
signature from other two members.
This has raised doubts of malyra-
ctice by MS/RRB. g

As per Board's exgant instruction 15% of
marks for written test and viva-voce together
is required to be fixed for viva-voce., But .
in the subject selection, RRB/Guwahati had .
adopted 15% of the sum total of marks .for |
written test (200 marks) shorthand tést

(300 marks) as well as viva-voce marks:

(90 marks). The marks of shorthand test(Beo)
was therefore irregularly included in-compu-
ting the marks for viva-voce test. This has
allowed the selection authority undue. flexi-
bility in the final allocation of marks of

a candidate though he might have- secured less
marks in written test, L

In a number of cases it has been noted
that marks once allotted in the shorthand
transcription sheets have been over-written/
defeced and new marks allotted, obtensibly
to favour the @andidates of evaluator’s '
cholice.

It has been noted in some cases, that though
the shorthand dictation scripts do not con-
tain certain materials of dictated passage,
the type transcription sheets contain the
material of the dictated passage and in a RRk

better way, This indicates adoption of mal=-
practice in conducting the shorthand test.

k

i
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6&&7.ﬁ"1he applicants have assailed the action of the
respondents in cancelling the select Panel above terming

 1£ as 1llegal, arbitrary,

hpbiicants/pointed Out that 'the employment panel was canc

{d) ~ oOn a visual checking, it has been noted ;
o that in certain answer scripts(Transcr;p-
tion sheet) containing poor performance,
higher marks have been.alloted in compari-
son to that containing better performance.
i~ The above irregularities in the selec-
g ‘tion are only illustrative and not exhaus=
. “ - tive. In any case, with the above irregu~
.~ " larities detected in the selection, the
respondents were left with no other option
than to’cancell the entire selection., By
doing so, no irregularity has been hi“
tted by the respondents - rather the same
has been done in the larger public intérest
which has also brought confidence among |
the publice The irregularities were .Getec-
ted upon an enquiry conducted by the
Vigilance Deptt. of the Railway and in
' consideration of such enquiry, the selec-
tion is question has been cancelled and
the applicant should not make any grievance
against the same.” j

Se . In support of the action of the respondents, Mr.g;x.
Sharma, their leamned counsel, had submitted th;t the
irregularitiéé are tp® folds, namely, before the actual ?est
took place, 600 applicants had been arbitrarily excludedi'
from the coﬁéegiﬁion'by the office of the Railway Recruii-
ment Beafd on untenable grounds, and during the entire
course of th@igégual test irregularities which vi&iated the
selection ns;é'whole had taken place. Under these circumstan- J
ces, agcordihg to him, the action of the respondents 1in |
cancelling the panel in public 1ntéfest cannot be faulted.
and, it should be sustained. |

despotic, void and not maintainable

1n.the.gye of law. Mr G.Sarma, learned counsel for the

=

lled because of alleged malpractices or irregularities hmi

not even a single instance Of malpractice or unfajir means

Cr irregularities comnitted by any of the applicants or

- {’, “contd/-
\ ) S ;:j"v‘- ’ ’ :




attributed or - attributable to any of them has been cited by

- the respondents in support of their acticn. Referring to

the case of Ptogoty Sypply and Co-operative Society Ltd. |
reported in (1995) 3 GLR 327 in which it has been held to _.‘,
the effect that every State actlon must be fair and 1nfcrmed
pf reasons and administratlve actlon must nct only be |
reasonable but- free frcm bias and malafidej Mr Sarma submitted
that the respondents had on the contrary acted otherwise in
re%pect of the;cancellation of the select panel.‘The expressed
ground forainveetigation was because of some al leged mélprac-
tices but in tneend the panel ﬁas cancelled on a contradic-
tory ground of?lrregularities. according to him, in the

face cf all theee » there is no escape from the conclusion
that'the'respondents had with;biaa and malafide against the
applicants,”arbitrarily cancelled the panel. Fnrther. the
respondents without giving an Opportunity cf being heard to
the applicants before such cancellation had arbitrarily

cancelled the panel According to him, such action is nct

sustainable in law and in this regard he placed reliance on

the case of Pradip Kumar Das and others reported in (1985) 2xeu;

GLR 459 which was upheld in the order dated 8.5.1986 in

SLP (Civil) No.66 of 1986 by the Hon'ble Supreme Court. Mr -%
sarma further referred to the order dated l4.6.1996icf this |
Tribunal in 0.,A.No0.9 of 1993 in which after referring to -

the aforesaid P.K.Das & others case and also to. D.v Ramana
and others,. 1986(4) SLR 50, the action of the respondents

to withhold appointment of successful candidates<without
giving them opportunity cf being heard was set aside and
quashed.<

7. In the light of the above. we are now to ccnsider

whether the acticn of the respondents in cancelling the

contd/-
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select 1list of Junior stenOQrapher (EngliSh) mentioned
above is sustainable in law. It has not been shown by the

respondents that the al leged malpractices -or . irregularities

'vreferred to above were committed oriattributed or attribu-

'ﬂftable to any of the present applicants. On the othet: hand.

it is seen from their aubmission that it is the respondents

‘themselves who had committed the alleged malpractices or

- the
irregularities. The applicants have had to suffer because~ofé

alleged acts of omission and/or commiasion of the respoq-

dents. According to the respondents‘they had in the facts
and the circumstances of the case cancelled the select
panel in larger public interest and in order to bring public
ccnfidence in the administration of the North East Frontier
Railway. These are indeed lofty ideals. But we are’ in these
C.As concerned with the question whether on their way |
towards these goals the respondentsghad nct trampled under
foot the rigﬁts ct the applicants. ;ﬁere is AC‘dispute of

the fact that the select Panel was cancelled by the reSpon-w\

T

dents without affcrding any Opportunity of being heard |to
the applicants before the cancellation Was made. In the
case of Pradip Kumar Das and others (supra) 357 out of the

790 successful candidates whc had been empanelled were

~sCreened out by the North East Frontier Railway on the

goround that scme malpractices were allegedly committed by

.SOMefofvthem. No opportunity of being heard was given to
them by the reSpondents before such action was taken. The
Hon 'ble Supreme Court had held

"It was necessary according to the rules
of fairplay and natural justice that
these candidates who were included in
the original select panel of 790 candi-
dates published by the Commission had
acquired a right tc get emplcyment and
therefore they were entitled to be
heard before any pre judicial action was

';Q | ‘contd/-i-
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. taken. The judgment of the High Court \
quashing the impugned order on the :
ground that it was vitiated for non-
compliance with the rules of natural
justice can hardly be assailed.” ....

Thus, according to this Judgment, the selected candidates

I
[

héve acqﬁired two rights, namely, the rightto get employ-!{

¢‘ment and the right of being heard before any action preju=

dicial to them:is taken. The learned Railway Counsel had
not cited any other Casel;aw to contradict this position.‘
The present applicants afe successfhl'candiﬁates who had
®been empanelled for appoihtment tovthe posts. ‘They had
acquired both the aforesaid rights. The aforesaid judgment
of the Hon'ble Supreme Cburt was rendéred against the

.very same N.F.Railway yet the authorities 'of the Railway

" had chosen to ‘{gnore the law laid down therein. We have no

hesitation to hold that when the respondents had cancelled
the Select Panel without affording an opportunity of being
heard to the applicants before the cancellation was made,

they had violated both the fightsvof-the applicants.

8, Mr.B.K.Shamma had submitted that the fact that the
applicants were selected and'empanei;ed does not bind the:
Railway authorities to appoint the applicants to the posts,

In fact, according to him it was clearly stipulated in the

. Employment Notice itself that the selection of the candidates

by the Railway Recruitment Board does not confer anj'righér
on the candidates. On the other hand, accordingitbﬁi;w the
Railway authorities have the right to refuse appointment.
Further he had referred to para 113 of the Indian Railway
Establishment Manual Volume I (Revised Edition 1989) in
support of his contention that selected candidates_céh be
refused apppintments¢ We are aware that there are law and

rules in this reéard. The para 113 aforesaid reads thus :

contd..
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"Selection of a candidate by a Board or a 3
- Railway administration is, however, no »
guarantee of employment on the railway
which is subject to his qualifying in the’
prescribed medical examination and to his\
_ 'being.-otherwise suitable for service unoer
Govemment .

2

Perusal of this rule/para shows that there must exﬁst a

fault or deficiency on the part of a selected CandiéaJe in

|

‘;order to deny him an appointment to a post under the iv

tailway for which he was selected. In this particular case
however the applicants were denied appointments for no

fault of'theirs. They had subjected themselves to the;rigours
of the examination and tests conducted by the respondents
giving out the best they could with the sole expectetﬂon

to come out successful Within ‘the standards set by thé*
reSpondents. No blame has been apportioned to them. They

had not also been allowed to reach the stage stipullated

in the para/rule mentioned above in order tc ascertain
whether they are suitable for appointment to the’ poLts.

It may also be mentiOned here that the learned RaiLway
counsel had sought time to produce certain records to enable
him to make submission. He was allowed time. But tﬂough he
had produced some administrative reccrds befcre us’he'was

unable to produce any answer script for the written test

as well as the speed test including the passages far the

vapeed test. The contentions of the respondents agaﬂnst the

applicants with regard to the answer Scrlpts or marking

thereon are therefore not substantiated before usT

9. We are in a society which upholds the supremacy of

the rule of law. Therefore, an administrative.action which
is done without observing due process:of law or the relevant
law or rules prescribed is liable to Se}quashed. In the

light of our discussion and findings above, we are of‘the

view that the respondents had arbitrarily and illegally

tu
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respondents in cancelling the panel is not sustainable in

law. Consequently, the order No RRB/G/41/90 dated 5- 9-96
(Annexure A.VIII) 1ssued by the respondent No.3 and the
Railway Board letters No. 96/E(RRB)/25/12 dated 7.8.1996

and No. 96/E(RRB)/2S/13 dated 21.8.1996 mentioned therein
insofar as they relate to category No.7 Stenographer(English)
of the BEmployment Notice No.1/95 dated 26.4.1995 are liable
to be set aside and quasheé. Accordingly, they are hereby
set aside and quashed. Further. we dlrect the respondents

to complete the process of,recruitment to the posts of
Stenographer (English) afogesaid in accordance with law and
rules within three monthé_grom the ?ate of their receipt

of this order.

10. All the .above Original Applicatlons are allowed

in the lines. indicated aboVe. No order as to costs.

- .
RS A

Sd/~ VICE CHAIRMAN
Sd/= MEMBER (ADMN)
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.\ Consolidated application as per order dtd. 18.2.97 in

Misc. Petiticn ¥0.37/97

0.A.1T0.155/96
Shri Bijoy Ch. Boré . ... Applicsnt,
-Versus- °
Union of India & OTs. , 3 yRespondents.,

An application under section 19 of the Administrative
Tribunsgl's Act. 1985, )

INDE X

S1.Fo. Description of enclogure Page Mo,
1. “ Application 1 to 9
2. Verification : 10

3 : Armexure- A.L 11

A, Amnexure AJJI 12

5¢. Amnexure AJIII , 13

6e Arnexure A.IV 14

Te Atnexure AV 15

8. Ammexure AVI ‘ 16

9. Ammexure AJVIT : ' 17

10, Annexure AJVIII 18

11. Anriexure A IX . 19 « Le

For the use in Tribunszl's office:-

Dste of filing:
Registration To.

Signpnture

Registrar.
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( Annexure A VIII).

..

le.  PARTICULARS OF THE APPLICANT :

Shri Bljay Ch. Boro, - S
Son of lgte Dhinrendra Ch.Boro,
¥ill-8ilgmohekhity,P,0, Amlngaon,
Guwahatl. : A

2. PARTICULARS OF THE RESPONDENTS :

1. Union’ cf Indl represented by
the gecretary to the Govt. of India,
Ministry of Rasilwgys, '
New Delhi. co

2. Gereral Menag er(P),
N F.Railway, a
leligaon,
'Guw&h tl—ll.

~ 3. Chulrmtn,
' Railway Recrultment BOde
'Guwahfti 1. .

4, Meiber Secretary,
Rgilwsy Becrultment Board,
Guwghati-1l.

~

LB; o PARTICULARS OF THE ORDDRo ACAIFST WHICH THIS

APPLICATIOW IS-MADE

'im This ppllcatlon is maoe for 1mp1ementa,

tlon of recomwendutlon of the selected cqndid“tes for

.-@9001ntment as ctenoarapher(ﬁngllsh) in ﬁhe scmle of pay

m.1200~2040 v1de Employnent Notlce No 1/95 Cptegory 7

(Annexure AJIII) .

iis : Restrblﬂlng the respondents from comple-

ting the process of employment Totice Eo.1/96 category i

-

ot

iii, . Notlflcrtlon datea 05.9,96 under ref.
No. BRB/G/41/9o'ﬁssued by Shri B.Kallta, Chqirman, Reiiway

’ Recru1tment Board Guwph ti cancelllng the rec*ulument

panels of stenovrfpher(hbgllsh) in scale of " 51200 2040

i

U.I}C’iel‘ 2 e0e'v 00 ’
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under category No.7 of Dmployment Yotice No.1/95 dated

_26;4;95 and Craft Tegcher(Behgoli Med Um) in scale of

1400-2600 under cgtegory No.e of Employment Fotice

No.3/94 dated 19.12.94(Armexure R.I of the written

’

stgtement).

4, JURI S DICTION:

Ve

The applicant declaregthat the subaect'

matter against whlch he want redresspl is within the

. jurisdictio of the Tribumal.

S - LIMITATION :

The applicent further declarejthat the

application is within the limitztion preseribed under

- Section 21 of the Administrptive Tribunal's Act,1985.

6 .~ FACTS OF THE CASE :

6.1 That the gpplicent is e citizen of Indig
and as such he is entitled to ell the rights and privileges

gueranteed under the Constitution of India.

6.2 . That the spplicent has passed the
matriculaﬁidn examingtion in the year 1984 and has obtained

diploma in typing and  stenogrsphy. The testimonigls are

- enclosed in this applics tlon and marked gs Annexure A.T

and Annexure AJII.

6.3 That uhe appllcant has come from a very
poor L&Mlly of S2T. (Pluxns) ‘Boro communlty. o '

’Contd.'. LIE B B ]
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6.4 That the respondent Wo.3 made an

vadvertiﬁement for testing candidgtes for stenozr apher

in the scale of pay k. 1200~2040 through The Assam Tribune

- gnd 1t was clearly wrltten in the qdverulsenent thunder

clause 12 of general 1nstructlons thdu the post of

stenographers may be 1ncreased or decreased.

6.5 Thgt the gpplicaent in response to the

advertisement mpde by the respondents on 26.4.95, as

_appeared in The Agsam Tribune had applied for the post

of stencgrapher. The spid advertisement runs as
Epnployment Notice No.1/95 Cetegory 7.
| A‘edpy of the said advertisement is
ennexed, herewith aﬁd marked'as Anuexure

AJIII.

6.6 ' That the appllcunt mace applicstion for
dppomtment as stenogrspner at the scale of pay 1200-2040
giving all particulsrs such as acsademic qualification,
caste certificate, szge proof certificate, diploma certifié

catey in & yplna and stenography et

6.7 ' ' That the respondents being satisfied with
the requirements of the cgndidature for the post of
stenographer és'noted above cazlled for written test
f1x1ng the date as 27.8.95.

A copy of the cgll letter is annexed

herewith and the same is marked as

Annexure A.IV.-

Con‘td.......
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6;8' Thst as per éalliletter the gpplicant
appeared in the written test, did excellent in the
examihétidn and he becgme successful in the test and
accordingly thereafter the applicgnt was called for
speed test both typing and sfégograpﬁy‘and this was
held on 4/5.11.95.

A?copy of the same call 1et§?r is

annexed herewith arld marked ags AnnexurcA.V.

6.9 That in the speed test the humble applicant

did excellent gnd accordlngly he was- declareﬁ successful

test ond in this test held on_8.11.,95 he ziso becane
succegsful znd was selected by the respondent No.3 and
thereafter recommended the name of the gpolicant to
Respondent No. 2 for gppointment. In view of increase of
vgcancy the responaent rlghtTy end validly recommended
the aopllcant alongwith 15 others for app01ntmen

A copy of the said reccumendation

containing the name of the apnlicant

‘

alongwith others are annexed herewith

and same is marked as Annexure A.VI.

6,10 That the written test, speed test and

- vivg-voce test are conducted by RallWay Recruitment Board

headed by the Chulrmun which is anm uutonomous body 1like
any other Rpilway Becr01tment Bogrd in the country.
Moreover, one respons*ble officer was deputed to the

Selecvlon Board on behglf of the Respondent Xo.l and 2.

6.11  That the applicsnt begs to state that as per

advertisement.....

Ly

Sgiir{ Cf%r;3;95§b . Goors -



advertisement dgted 26.4.95, once the candidate is
selected after going through all the s ages/tesus viz
written test, speed test and viva-voce test ond when
the name was reconmended for gppointment as stenographer,
the respondent ¥o.2 is duty bound to appoint the gpvlicant
in the existing Vacancy of the stenographer.
6.12 That the applicant beg to state that
though fingl list of 186 candidates inciuding the nagme
of the applicent.i.e. Annexure A.VI was recomrended )
\Respondent No.2 on 9,11.95 for appointwent, the Respondent
¥o.2 did tgke no action on it and the applicant was at
& loss of ﬁaving not received the.appointment letier..
6.13 . . Thét the applicent made representation
to the respondent No.2 dated 10.6.96 requesting him to
mgke appointment of the spplicant. |

A copy of the representation is annexed

herewith and marked as Annexure. A VII.

6.14 That while the applicant was anxiously
walting for the appointment letter he was surprised to

see the advertisement Notice Fo.1/96 dated 20.0.96 where
the respondents wgnted to test & candidates. This adver-
tlsement.appeared in locpl news papers including notice.
board and ruﬁs'as category Mo.l. Haying seen the advertise-
ment, the angietyeof the applicanﬁ was muitiplied and
again he gpproasched the respondents znd no response at.
Call wasnthere from the respohdents. The_applicant believes

i . ) ’ that;;...o..o



- that there was another Employment Notlce Lo.2/95(Categcry-l)

6.16 . The applicant beg to state that the

6 .
hat ‘some foul play may take plsce 1n view of the | ' |

i

advertlsement No.1/96 daLed 20, 5 96,
A copy of the pdvertlsement Notice i
No. 1/96 is srnexed herew1th and merked

es Annexure A, VIII. S e

In this bonnectlon, the appllcant beg Lo state that

alongwith him there are lszother candidateé also:dulv
recommended for appointment to the post of stenogr pners .i
and while none of the recommended clndldates 1s apP01nted,
publlcuulon of another advernlsement is creamlng susolclon.,f

In this Connectlon, the appllcant further beg to. state

where .21 candldutes were recommended for app01ntment -
of office clerk in the scale cf pey 950-1500 and all' L

the cgndidates were gppointed though they were gppeared

- in the tests subsequenx to the annllcant.

A—eepy—ea-%he-seae-is-anpe
6,18  That the appllC&n* beg to state that_
the selection of the appllcant is Valld only up 0 one'

W

year as per existlng rule of the respondents.

T
/‘1‘

: hrespondents by the notification dated 05.9.96 under ref.
No.RRB/G/4l/90 1ssued by Shri B Kallta,bhalrman,Rallway
Recru1tment Bo&rd Guwahatl has cancelled the recrultment

. panels of stenogrppher(Engllsh) 1n scale s, 1200-2040 |

-

under category No.7 of Employment Notice No. 1/95 dated

26.4.95 and. Craft Tcacher(Bengall Mediunm) 1n scale

1400-2600 under category No.G of Employment Notice

: T0.3/°4 duted 19, 12 94 gction of which has resulted

mis-cal’l‘lcqg‘e IRE RN

G Bijep A B
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mis-carriasge of justice and multiplication of illegalities.

*
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7.1 For that in view of the selection as per
Ammexure A.VI, the sppliceont was sure thgt he would be
appointed'soon uvnder the respondents and as such he did
not make any attempt for eppointment in any other depart-

ment .

7.2 ' For thsat the injustice will be done to ,

him if immediate zppointment letter is not issued. Moreover,
élongwith the applicant, the whole family will suffer

very &dversely.

7.3 For that the advertisement No.l/96 as
referred in Annexure AVTII is ill-cmceived,confusing,
conflicﬁing,cont:adictory, 1qﬁarmoneous énd acting upon
it will be illegal snd uncalled for end the applicant
firmly believes that this Hon'ble Tribunal will direct
the respondents No.é to impleéeﬁt ﬁhe reconmendation

of Respondent No.3 ani'é(Anne#ﬁre AJVI) and in the event
of non-iséuing such direction, the'applibant will be
deprivéd of the right of gppointment conferred upon him

aofter the selection.

7.4 For that the cancellgtion of recruitment
panels is illegal, arbitrary, despotic, void and not

ngintaginable in the eye of law.

8. RELIEFS SOUGHT FOR :

In view of the fgets anq circumstances of
the case the applicant proys for the following reliefs i« -
. Contd.oaeco
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i, That the spplicsnt may be appointed with
immediate effect snd may be dirécted to.give seniority

from the date of recomrendation for sppointment ji.e.

dated 9.11.965.

ii. That the respondents msy be directed not
to implement the advertisement Ko.l/96(Annexure A.VIII)

till the applicant is cppointed,

ii.a. | | Tojset aside and quash the cancellation
of recruitment pasnels iésued by the Chairmaﬁ,‘Railway |
Recruitment Board,Guwahati under reference I'o,RRB/G/41/90
daﬁed 05.9;96 fArmexure R.I of ﬁhe written statement).

iii.- Any other relief/reliefs gs this Hon'ble

Tribunal considers fit and proper.

9. INTERIM RELIEF PRAYED FOR

i. ‘ That during pendency of the disposal of
the ap?iiC@;ion, direction mgy be issued to the respon-
dents to sppoint the gpplicant with immediate effect.

< .
ii. The respondents may be directed not
no appoint stenographer against advertisement Ho.l/gé

+ill applicant is appointed,

COntd. *o 6 %
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10, WHETHER ANY OTHER APPLICATION/PETITION
. - FILED BEFORE ANY OTHER COURT/TRIBUNAL :

The gpplicent beg to state that he has
not filed any other case'applica$ion before agny Court/

Tribunsl, ' - ' ' !

11. REMIDIES EXHAUSTED :

Thevapﬁlicant beg to state that he has
exhausted éil the remedies and there is no other alter-
native but to approach this Hon'ble Tribunsl for jpstice.

12, PARTICULARS OF THE POSTAL ORDER : - =
o - - Postzl Order No. | DR }
" Date :

Issqed by
Payablé-at :

13. An Index with particulars of'enclosures:is
.- enclosed, | o ‘ ' ,f  -
| | L
14, PARTICULARS OF DOCUMENTS : . o
 A§'per Iﬁdéx. . "‘

Verificabion seeeesesr ' ™

P @z\wc’/k@% i
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VERIFICATION

I, Shri'Bijoy Chéndra Boro, son of late
Dhirendra Chandra Boro, aged sbout 28 years,‘by caste
$T(P17ins) by religion Hindu, resident of vill-Silamo-
bekhlty, P O Amlngaon, Guwshgti, do hereby solemnly
afflrm and verlfy that the statements made 1n para-
graph 1 to 6 and 8 to 14 of the OA are true to my
knowledge and those made in Daragraph 7 of the O. A.
jare true to my legal advice and I have not suppressed
.any materiai facts.
ND I sign this Verificetion on this 22Ahday
of et 1997 ot Guwshati.

L e 9 - (3 =ve
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RATLWAY RECRUITMENT BOARD :

GUWARIATI

PP

oy

x-:'.\n’l,cw\;\u;jm* NOTICENO. 1/95,
o CLOSING DATE : 043:95 y

Applications are inviked in preseribed application form
obtainable from the important Railway Stations or in a
© proforma enclosed herewith (Lo be neaty tsped) in astandard .
size thick paper, only one side) for the following temporary
pusts likely (o be pcri‘nanu:]l on thc».\jrym(heasl‘ Frontier
Hathway. A'pplimuions complete in all respects along with
required enclosures should be seat to the Assistant Secretary
Railway Recruitment Board, Station Road Guwahati-781001,
“Assam under certificate of posting so as (o reach the Roard's
. office on or before 17.30 hrs. of 9,6/95. The applications can
also be dropped in the “Application Box" kept in the RRB
Office before 17.30 krs of 9.6.95. EMPLOYMENT NOTICE NC.
AND CATEGORY NQ,_AGAINST, WHICH_THE CANDIDATE

APPLIES MUST CLEARLY RE WRITTEN ON THE TOP OF THE
COVER ENVELQPES POSITIVELY,
DEPARTMENT : MANAGING P'BRANCH: . .
CATEGORY NO. t : ASSTT. TEACHER GRADE I

(BOTANY) in scale Rs 1640-2900/- for English/ Bengali
Medium Railway School. Temporary but likely to be made
permanent. No, OF POST : | (UR). QUALIFICATION : lind
class Master's Degree in” Botany. (ii) University Degree/

" Diplomain Education’ Teachingor Integrated two vears post
graduate course of Regiondl Colleges of Education of NCERT.
(iii) Competence to teach through English and Bengali
Medium. AGE : 20 10 40 years.

CATEGORY NO. 2 : ASSTT. TEACHER, GRADE.!
(PHYSICS) in seale Rs. 610 2800/- for English/ Bengali
Medium Railway Higher Secondary School. Temporary but
likely to be made permanent. NO OF POST : 1 (UR).
OUALIFICATION : 7) if Class Master's Degiee in Thysics. (i)
University Degree/ Tipiema in Education/ Teaching. or

intamrated Lo veats eos? Gradeate course of Pemonnd

Cuileges of Education of NCEKTY, (iii) Competence to teach

thfough English and Bengali Medium. AGE : 20 to 40 Years.
CATEGORY -NO. 3 ASSTT. TEACHER GRADE-II
(SCIENCE) 'in scale Rs 1400-2600/- for Assamese Medium
Railway School. Temporary but likely to be made permanent.
NO OF POST : 1 {UR). QUALIFICATION : (i)_lnd class
Bachelors Degree with onc of the following group of subject.
45'% marks can be considercd equivalent to 1Ind Class where
there is no demarcation of class in Bachelor's Degree. (i)
Physics, Chemistry and ane suhject out of Maths./ Botany/
Zoology. Or (ii)} Botany, Zoology and one subject nut of
Physies.  Chemistry. (2) University Degree/ Diploma in
Education/ Teaching or 4 years integrated Degree course in
Regional Colieges of Education of NCERT (3) Competence to
teach through Assamese Medium. AGE : 20 {0 40 vears.
CATEGORY NO. 4- : ASSTT. TEACHER, GRADE-I
(COMMERCE WITH SPECIAL PAPER BOOK-KEEPING &
ACCOUNTANCY) in.scale Rs 1640-2900/- for Assamese
Medium Railway Higher Secondary School, Temporary but
fikely to be made permanent. NO. OF POST : | (ST).
QUALIFICATION : [Ind Class Master's Degree in commerce

with special paper Book-Keeping and, Accountancy. {1y

LS e oL

A A

Station, Road, Guwahati 781001 ~

REA Date: 26,495 i
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i . A Assitinese Medium, AGE 120010 40 years.
| - e~TEGORY NO. 5 : ASSIT. TEACHER GRADE-
F(COMMERCE WITH SPECIAL PAPER BANKING) in scaule

o 1s.1640-2900/- for Assamese Medium Railway Higher
Secondary School. Temporary but likely to be made

. promatent. NO OF POST ¢ 1 (SC; QUALIFICATION 1(ijitnd

Class Master's Degree in Comunerce with _special paper.

- Teaching. or- Integrated two years Post Graduate course of .
Leg‘é_h ;l.\’i'_éu'g_t}_f;ﬁ,:.§§;arr}e_s'e Medium. AGE : 20 to 40 years:7;
. CATEGORY NO. 6: DEMONSTRATOR (FURE SCIENCE)

POST : 2 1[-UR,. 1-SC).; QUALIFIGATION :
Bachelors Degree with Physics, Chemistry and
" of Botany/ Zoology. 45%
to Hnd Class, where there is no demarcation’ of class in
Bachelor's Degree. (i) University Degree/.- Diploma in
*Education/ Teaching or 4 vears integrated Degree course in
regional colleges of Education of NCERT, (iii) Compctence to
teach thfough English and Bengali Medium. AGE : 20 to 40
years, Co. .

(i) lind Class
one subject out -

YLEGORY NO. 7: STENOGRAPHER {(ENGLISH) inscale
RS:4 200-20407:. NO OF POST : 10 (UR-5, SC-2, ST-2, OBC-1).
QUALIFICATION : Matriculate. SPEED : 80 W.P.M. & 40 W.P.M.
in Shorthand and type-writing respectively, l\’nmvledge of
Hindi Stenography is an additional Qualification and will be
given preference. AGE: 181030 years, " "+ =+ . '
DEPARTMENT : MEDICAL:- - - : T
CATEGORY NO.8:STAFFNURSE in scale Rs. 1400-2600/-.
NO.OF POST: 14 (UR-8, ST-2, OBC-4). QUALIFICATION : The
candidates must have passed Matriculation or its equivalent
-xamination and possess a certificate as Registered Nurse and
Midwife having passed the three vears course in General
Nursing and six months course in Midwifery from a School of
Nursing or other Institution recognised by the Indian Nursing
Council or B.Sc. Nursing. Candidates passing B.Sc (Nursing)

candidate under the sanction of competent authority. On
selection, ‘their names must be borne 1n the Indian State
Medical Register, They must be abie to speak in English, Hindi,
Assamese or Bengali. AGE : Between 20 to 35 years with 5
years relaxation for SCST candidates. Both Male/ Female
candidates can apply. ' . Lot :

NY. ' "

. (i} & General Relaxation in uppér age ilimits for aii
communities/ categories of candidates have been ghvenby?2 .
years besides the age relaxation given in pars-2. This
relaxation is applicable for 2 years with effect from 15.7.94:

) (i) The Candidates must have acquired the essential
qualifications a8 laid down at the time of submission of
application. Candidates who have yet to appear at the
examination and whose results are withheld or not declered

=21

are not eligible to apply. A N AN
1. GENERAL INSTRUCTION. I - .
.1 ABBREVIATION USED : SC - Schedule, Caste, ST:-.

Scheduled Tribe, UR-- Un-Reserved, ORC - Other
Backward Class, 1.P.O]- Indian Postal Order, EXSM
-Ex-Serviceman, PH-Physically handicapped.”
The number of vacancies shown may be increased or -
decreased. . ) i '
SC/ST/O0BC candidates can apply against UR postsbut
they will have to compete with 'UR‘candidates.
SC/ST/OBC candidatey need apply strictly against
their respective vacancies only. i .
. AGE LIMIT : . . LA
I The age will be reckoned as on 1.5.95. The upper age
limit is relaxable as under :- : )

SER

.. Banking..(ii) ‘University Degree/ Diploma in-Educations - |

Regional Colieges of Education of NCERT, (iii) Competence tot [}

TEGO! i A AS"_ .
sczjle R§.'vl;_4'00-2600_/_- for English/Bengali Medium Railway., |
School. Temparary but likely to be made permanent. NO OF-, }

marks can be considercd equivalent -

will be given two advance increments on the merit of each 4.
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The following terms and conditions must d_for strict
-~ A st _be noted for :Lrlc
Qomglggnr-g,

1. You will not be adm.ttted to this written examination without-
;1 this .Call’ Lctter/.hdm.t; Card and dogs not ‘tself givq ‘3‘1}’ egp},t;.le-
PR ment‘for pelgot.ton e IR ‘

RS U‘w' N
'I"i."' 4. Your candidature has bcen accepted moviatonally' and 167 suby e¢t L
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. i % You are.to defray your own travelling expence for UR/OBC S
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bohalg requesting
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re.nder a:candidate liable for . disqualificattion , - A L
Ve Onw tha owdidutcss and the peisons engadged on conducting tm. b
Lexamiration wi]) be allowed into the examination pranises.Strict r ‘
“diodyling ang silence must be maintained in the examination/Hall/
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Test will- pe held on 8,11.95 at I
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FRONTIBR RAILWAY o ‘

dtntion oad,Guwahati-1,

L, 5 I
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Quality in the speod tost 0f:80
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Subie Ii2

« Date of Writtea Tent: 27-9-95 D
I'ale of Speed  Togt: 0h=11-95 § for 80 v.p.m.) AR
Date of Speed  Tost: 05-11-95 ( for 60 w.p.u. ) ol
Dato of Viva Voco fest:03-11- 05 , R
Date of panol approved:09-11-95 e
‘.l':
The selection Boand hell the viva voco '
test on B.11,95 for the recruitment. of Jr,Steno-
grapher (tr'.ng) under Employment Notice No.1/95
Cat .No,7 in scale It ., 1200-2040/- ond Jus found
16 (UI-10, 5C-2, ST-2,6B¢-2) caudldntos sultalle for . .
the sald post and their names

GM/P/N.F.Railway /Mali caon

| e A~V

Date: 9-11-95

A"c,:-.‘.l' ’
Hoeryes

cruitment scleciion for the post
0f Jr.stenographer(Eizlysh) in
scale g, 1200-2040/- under Employ -
ment Notiee No,1/95 catogrory No,7
and GM/PMIGYs Indent No.L/227/916/
RUB/2/Rectt Pt. 11 dated 7.4.95,

- ey

arc recomwended to
n ORDER OF MERITL.

AGAINLT UL VACANCY

SN 111 Mo, Famo of candidate
1. 810704 Angali Devi Sa
. . ‘. '
2, .810786 Agla Chakravorty Vo
3. 810798 Mrityunjoy Ghosh
i, 810018 Delasish Qiowdhury ;"
5e 810589 Rupale Chakravorty .
6, 810777 Pradip Kr. Sadear (
; Bio76 3 e rrl T S VN T .
27? . “—1076—1 . &‘—::.u\'.t:“—s:’.?:ﬁ ;
8. 810767 Kawala Deka .
9. 810794 Pabitra Kr, Kakati . ;
—-meend0a 820759 Satyanazayan Goswami )
AGAINST S, C,VACAMNCY
1, 820123 Y. Krishna Das
2. 820246 Sanjoy Kr, Nui
AGAINST S.1, vVACANCY T
1. £30077 Hijay ¢h, Baro
2, §50108 Eincy Kr Naimay
AGALUSE 0.1, ¢, VACANGY '
1. 840025 Santosh Kwunar
————le 8hoos2 _______ Pankaj dvoti b

Copy Ly I,\s/iimn/mn'
ce Noticoe
3. Pane)

Ll

Byands,

us
| '?797 _______
(1it.stald )

Heimber Sceratary
for Chalwan/is/Giy .
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The Gen:ral Yarager :
n,F,Railuay, Mualigaon.

| ‘%W'A‘—-VH 4,

Subs Appointment to thé post of tJunior N
Stenoypraphert in pay scale of 88,1200-2040
per month, . : '

Sir,

We humbly beg to bring to your kind notice that -
our nancs were recommended by the Rallway Recruitment
Board/Guwahati for appointnent to the post of 'Junior
Stenographer! (Englich) in scale of pay R8.1200=204,0/-
pem. as publishod in 'Tho Astam Tribune' dated 12,1295
and Employment Newa' dated 23.12.99 etce

Ssir, we are eagerly walting for a formal
appointient letter since Docenbor ' 95. We shall deem

it favourable of your kindly look into the matter and
arrange to issuo the appointment letter at the carliest,

Thanikdng. you,

Yours faithfully, Aﬁ:f";

Dated 10.6.96 SRp—1. V. ~£;¥;7 CZé;'_Vvﬂ

Selected candidate'for'stenogfipher
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‘ N T Cotegory Ne. 20 : BE (Mechanical s, ' { :
! R [[ }\A_‘EW/\Y ROTICE )] Catepory Mo, 27 : Diploma in Mech, Engineering, i

; - . : Catrgory No. 26 : Degree in Mechanical/ Ucclnc‘{

:‘ \/ College.

k . ~ Category No. 29 : DA, with Hindi ss elective subsq .
' grduate with English as a subject plus a degree oxI

1 . standard of I3, A (llon 5) in English and a degree m*

: . \ Crepory No, 30 : Diploma in Civil or Mec Immunll

) qualification of l)nplnmn in Civil Engineering bc.conu

i . - - ¢ thew,
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© RAILWAY RECRUITMENT BOARD : GUWAHATI

" _EMPLOYMENT NOTICE NO. 1/98_ -

S’IATION OAD, GUWAHATI-781001 -
DATED : 20/05/98

\/{wamc DATE 30/06/98 -

Appllcauons are invited in prescribed forms obtainable from any important Railway Su.uon .

orin proforma application glven betow (Lo be neatly typed in using oneside only tn s ntundard slze
thick paper) for the following temporary posts, likely to be permanent, in the Northeast Frontier
ltailway. Applications complete in all reapects slong with required enclosu resshould be sent to the
ASSISTANT SECRETARY, RAILWAY RECRUITMENT BOARD : STATION_RQAD, GUWAHATI-
7‘%1 T (91, ASSAM under certificate of posting so as to reach the Board's office on or before 17-30 hrs.
uf‘)()/Oﬁ]UbThe applications cun also be dropped in the ‘Application Box" keptin the RRB Office
before 17-30 hrs. of 30/06/96. )

EMPLOYMENT NOTICE NO. AND CATE,GORY NO. AGAINST WHI(.,H THE CANDIDATE API‘.LII‘S‘ .

MUST CU;ARLY BE WRI'ITE.N ON 'I'HE TOP OF 'I'HE COVER pNVELOPFb POSITIVELY.

i e bk .' .-
CATEGORY ‘ : e T ..
No ' NAMEOF i = SCALE smznn #7 'YACANCIES +  SEX PER!OD AGE
nu:pos—p.'r /+* OF PAY 7 DURING T OF . ASON".
/ - TRAINING _UR_SC sroac TOTAL - TRAINING  01-08-96 9
““Sienographer.(Eiglish 'r«f'ZOOz[NO/é’J"—! $ISERAR04 01707 T 0LTIT 08 Both 7 CETT:1810,30 Y
o~ ppm—ﬁr j‘. 0-3 ‘/' Rs, 1.000/» .02 ()l Ul T— 04 Y}oth iZmunlm Yei,
Sig/Groll T e

3. Appr. Signal lnspecwr/ 1400 2300/ R& 1320/ 07 02 Od"UfV' 14" . Bolh 24 months lB'lo 26 Yrs, | ’

Gr.-1i - 4 o) 1360/- : TR WL

4. Appr. Tele Cominuni 1400 2300/- Rs. 1320/- " 07 02 0 02 13 Both 24 months 18 to25¥rs. -

cation Inspector/Gr.-11, s 1360/ L v

B ;'\u' .

tion Maintainer/Gr.-{ll- .

6. Tr. Ascit. Drafisman’ e 1200 2040/-'11: 1200/ n‘o-s L0101 ox " 07 Both " 12 months" 181026 Yrs. :-|.
(S&T BT 3 e -

7. Tv. Electric Foreman/' " 2000- 32007 Rs. ZQOQ/-, o1 Ql —. = _ 02 Both 12months 201030 ¥ra.
STA/Deputy Shop Supdt. . Tl LT e .,'f .

8. Appr. Mechancs (Elect)  1400; 2300/~ Rs. 1400/- 702 05 01 OC -- I8 3oth * 24 months 18t0 28 Yrs.
9. Tr. Asatt. Draftsman -, . 1200-2040/- Ra 1200/- 03701 01 0f+ " 06 Both 12 months 18 to 26 Yrs. _

{Hiner). " o - .

PR T Talhuwa "'le’:'-, T e R N L L Soth 24 montns I LUl

i1.Tr. Heud Dransmnn - 1600-2660/- Rs.1600/- '01 — = —"-01  Both 12months! 20to 30 Yrs.,
(Biect) s : '

12. Traffic Apprentice . R '1400-1440/ Rs 1400/~ 06 02,01°02 11 Both 24months 20t028Yrs. .
13. Commercial Apprentlce 1400-1440/- Rs. 1400/: ,06- 02 02.01 11 Both “24 monthb 20 to 28 Yrs.

14. Physiotherapist * - 1400-2300/:  —~ .~ 01 — — — 01 “Both — 7 18t 28Yrs..
16. Staff Nurse - .+ 1400-2600/-" " —. . 13 0402 07 26" Both = — { 201035 ¥rs..
(6. Pharmasist /' 1360-2200/-" — % 0101-0]° To7 Both =l Zito30¥m.
17. Lab Asstt. 2. 976-1640/-  — T =01 — . 02 Both i 10t628Yrs.
18. App. Mechanics ~': ~ - 1400-2300/-. R.s.'1320/- 04 0201 01 08 Both 24months 18t028¥rs. ¢

oy

. 5. Appr. TeleCommumca- 950 1500/ Rs.. 950/-' 08 0306 06 .23 Both 12months 4|8L026.Y‘rs.1

* Elect/DSL° ; i . \ .
18. Tr. Deputy Shed .- 2000-3200/ R& 2000/ - ~01 ~., =, 01 Both 12months 20to 30 Yra
Supdt (Elect/DSL)".. et - et
20. Appr. Mechaniw O 1400 2.300/-_ Rs 1320/- . 04 01 0z 01 ‘ '08 , Both 24montha 18to 28 Yrs. -
(DSL/Mech) "« .2 Fx o 120 AN o ’ S
21. Appr. ’I‘rmn Exammer 1320 1350/~ Rs. 1320/- 06 03 ()% 02 ~ 12  Both 24 months 18to 28 Yrs,
22.Tr. Asstt. ~ . 1200 2040/ ¢ Fa 1200/ .8 01 'J 01, B 02 Both 12 months’-18 to 28 Yrs.
Drafieman (mcch.) W N o e ) s
.23 Draftaman (Mech) | 1400- 1300/ Rs. 1200/ “02= o1 © 03  Both 24 months 18w 28 Yrs.
24. Appr. Junior Chemicel.  1320-2040/- +Rs. 1320/- . 02 r—’“— _Ol 03 - :Both 12mouths 18to 25 Yrs. °
& !\'eml!urgxcal A.sstt P LTty R . I A
26. Tr. Chemical - ,' 1400-2300/- Rs l400/- . 02 JOl — - 03 Both 12montha 22 to 30 Yig,
& Meattallurgical Asatt. .o : . . . '
25.°Tr. Deputy Shop " 2000-3200/- Rs. 2000/, 01 01 ol -~ 03  Both 12 montha 20 to 30 Yri.
Suptd. (Workshop) . . ’ ’ -
27, Appr. Mechanics 1400-2300/- Rs.1320/- 05 02 01 02 ,10 Both 24 months 14w 28 Y,
(Yorkahop) . ‘

2R, ~\";)r. Chief Train L000 2/ Rs 2000/- 0 02 01 - - 03 Bath 12 monthe P00 30 Yrs
5.2 et f )
i Agstt, Gro-ll 1460 23007- - 0l — « 01 2 Tl Tto 23 Yis,

Y Nrieer o 1AM AT Yo 1AL [ AT LI A 1""",, X4 el Tt aaadie, TR L2V
It ,\- TOOWTRE NV Ry T "-‘HH\‘I (_“‘La‘l "l S8 0RES, ? = - oot ‘ n

N Yeaas

1. University Degree/Diploma in Education/Teachi

-

iCategory No. 31 : Degree in Civil I‘ngmcumg
‘Cetegory No. 32 : (10+2) with science and Maths. 1
Engincering also be cligible.
Category No. 33 : Minimum lTchruthtc inDrefls o~
India, NCVT) in Civit Engy. from recognised lmtiu
duration. Civil Engg. Diploraa holders and holders (
in‘mtutmn will also be eligible. -
Category No. 84 : Matric plus 3 yrs. diploma in Ciy" |
recognised colleges.
Category No. 38 : Degree in Civil & Enga. Depx*_rtuwn
Category No. 38 : Degree in Civil Engineering Dep:
sategory No. 37 : University degree preference by
Honours & Master Degree. The candidate should
‘minute in English Jor 256 words per minute in Hl
. Prescribed educational qualification.

. Crtegory No. 88 : (i) 1Ind class Master’s Degrce i

course ofRegxonal Colleges ofeducauon ofN. C E. R ]
..medium,
Category No. 39 : (i) Ilnd class Bax:helors Degree v
Botany/Zoology. 46% marks can be considered
demarcation of class in Bachelor's Degree. (1) Univ
. OR 4 years integrated Degree course in regio
Competence to teach through English and Bengali
B' : (i) A’ GENERAL RELAXATION IN UPP
v . CATEGORIES OF CANDIDATES HAVE| *
" RELAXATION GIVEN IN PARA 2. THI§|
WITH EFFECT FROM 4/8/965. =~ *
+N. B (u) THE CANDIDATES MUST HAVE ACQU
. '.. . LAID DOWN AT THE TIME OF SUBMI
) - *  HAVE YET TO APPEAR AT THE E] .
WITIIHELD OR NOT DECLARLL ARB
" 1. GENERAL INSTRUCTION .
3. ARDRBYIATION TR0 : :
SC=3chuduled Caste, bl“Scneauled mbe
L.P.O. =Indian Postal Order.
1.2 The number of vacancies shown muy be incr
1.3 SC/ST/0BC candidates can apply against U
candidates. SC/ST/0BC candidates need ayl
only.
" 2. AGE LIRIIT
. 2.1 The nge will be reckoned as on 01 -06-96. The,
aAa) Byb years for SC/ST candldates and by !
(b) By 6 years for Bonafide displaced Géﬁzﬁi
(c) By 10 years incase nf physically ha.ndncu
- '(d) Upto the age 40 years for “RESERVISTS'|
(e) Upto the extent of service rendered by GI
Labours/substitutes provided that thd
. (continuous or broken)subject to the cotl
Administrative officesof the Rui‘l\vnv orgi
tive seoieties and Institutes upto 5 yeat
upper age limit of 36 years vrhichever m\
(l’) Upper aga limit in cose of widows, divorce:
their hushand but not remarrind shallt:
(#) Uptomaximmin age of 45 year ‘foru.p.\t-
- to India on or after 1st June 1833 and |
J x’/ © Pabisian (I\m'.- Lenglzdech) on or adtar )
~8. 150 T ARBLY

21 Crecid 2l el ek oem ey

{ A )
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Special health check-up
for LP students

Fram Qur Correspondent
BONGAIGAON, "June 18-.A
meeting of the Bongaigaon
Bistrict Development Committec

“wes held on June 10. The

Ineeting discussed the imple.
mentation of special health
checkiup programme for pri-
mary school students in the
district and asked the Joint
Director of Health Services to
prepare a plan to cover all the
students of 883 LP schools in the
district.
. Addressing the meeting the
"Deputy Commissioner, Aftah
Ahrned requested the heads of
various development depart-
ments to subinit future plan of
action to develop the districet
with locally available resources,
The meeting also decided to
ulilise the water resources
available in the district and the
comumunity polytechnic scheme
of Bongaigaon Polytechnic for
the benefit of the youth, ~
Eand revenue : The State
Government has decided to
enhance land revenues of

Bongaigaon town as per Land
Gevenue  Re-assessment  Act,
1836. People who want to submit
ohjections totheenhancementof
land revenue may do so within
six weeks {rom the date of
publication of rifixation notifi.
cation in the Assain Gazette, says
an official press release.
Lawyers' resentment : The
Bongaigaon Lawyers' Associa-
tion opposed the move to
transfer the cases under Ruilway
Pruperties (Unlawful Posses-
sion) Act, Motor Accident
Claims, Workmen Compensation
Act, Consumer Forum ete to
Guwahatl, A resolution  wag
adopted to this effect In &
meeting of the Associatlon held
on June 7 under the president-
ship of 8ri Gopul Chandra Das,

" 'The meeting expiressed resent-

menl at the move made by t
Government without consider-
Ing the difficulties and financial
implications for the litigant
public.

Convicted for murder : The
Session Judge, Bungaigaon, M M

Workshop on bamboo
Crops, preservation

From Our Correspondent
AZARA, June 1B~ A work
shop on the “necessity of bamboo
crops and its preservation” was
held recently at the Horti-
cultural Rescarch Station, Kahi-

+ kuchi.

Participating in the workshop
as  chief  guest, Dr Alok
Burag hamn, of Guohati Oaiver.
Ay, ex plamed the significance of
Db use,

He stnted that bamboo i wisy
dencrihed e green gold’ and
Timlner of the gmor peaple’,

br Bipin Khangia, Associate
I'tofessar of Iliswanath Agri-
cultural College and Sri Beni.
medhab Paruuh, District Agri-
cultural OUfficer also attended
the warkshop,

br Khangin  explained the
techimques and  utilisation of
bamboo crops in the field of
industry. Dr Busanta Kr. Chakra.
barty  of Aa.jmn Agriculture

L I L s

Narayan Kalita, Minister of State
for Revenue and Sericulture
(Indy.

Dharia staged : The Kam-
rup district committee of the
Assom  Press Corpespondents
Union staged atwo-hour dharna
on June 7 in front of the Circle

»Office of Palusburi in protest
against the killings of Parag Kr.
Das, Executive Editor of
Asomiya Pratidin, Pabitra Nara-
yan Chutia, Dipak Sargiyari and
Manik Deort,

South Kamrup Press Ciub,
South Kamrup*‘New Writers and
Artists Associntion, Dakhala
Luitpariyn Dal, Azurn Amarjyoti
Sangha and  Dikhin Kamrup
Sasetan Parishad also sat on
dharna,

The Kamtup district commi.
tee of APCU later submitted a
memarandum to the competent
authority denranding adequate
seeurity o the  journalisis,

Sarkar convicted Abdul Rahman
of Maonakocha village under
Manikpur  Police  Station 4o
undergu rigorous imprisonment
for seven years and to pay a fine
of Rs 50,000 or In default to
undergo further rigorous im-

prisonment for two years under -

Section 447 of 1PC for mitrdering
Kanteswar Das of the same

village. )
The accused Abdul Rahman
attacked Kanteswar while

ploughing in the field on
February 27, 1989 wich a lathi,
The injured Kanteswar died on
his way to the hospital.

Sri R N Des, Public Prosecutor
appeared for the State while Sri
M Mahmud, agvocate defended

the geeuse
Q} ppointment

after selection

By A Staff Reporter

GUWAHATI, June 18—The
failure of the N F Railway
authorities to uppoint any of the
16 successful candidates in the
post of Stenographer even after
six months from the date of
announcement  of interview
results, for the purpose, has been
viewed by the conscious circles
here as one more bid to deprive
the indigenous people of job
opportunilies in the Railways by
some vested interest circles,

According to knowledgeable
Sources, the Railway Rscruit-
ment Board, Guwahati had
declared ten general, two each of
the Scheduled Caste, Scheduled
Tribe and OBC category candi-
dates, eligible for the post of
Stenographer through s :tews-
paper notification on December
42, 1965, Most of thes: job
seckers were local youths,

Dut, despite there balng some
vacancles agninst the posty, the
N F Railway authorities have
been  allegedly showing no
interest to absorb any of (he
selected candidates, aliege the
sources,

Satyendra Saﬂna

memorial award
GUWARATTL, June 18- The
Assam State Centre of  the
lostitution of Engineers tf: diny

nissing boys,

Missihg of adi
boys createss

From Qur Correspor

DULIAJAN, June 18 — The incids
aged in between thirteen and fifieen, !
of Duliajan and at different thuesduri
created quite a sensation in the oiltow
Altogether nine boys, all students

of the locality, were reported missing |
three were traced and rescued by polic

A large number of parents, gunrdis
educational institutionbs of Duliajan
convened by the officer-in-charge of In
June 1% to discuss the situation and
prevention of further occurence of sy

The police have ruled out the poss
any extremist outfit in the recent
suspected that some drug traffickess .
Inred these adoleseent boys to carry ¢

The police ndmintatration hoy ure
and guardians to be alert to keep an
thelr adolescent children and to prov
they go out for private tuition afler ev

‘The O.C. of Dutigjan police stating
adequate steps have been taken to 1

The names of the missing boys ar
Class IX, Monoranjan Chetia (15) Cla
Class 1X, Ganesh Ch. Gogol (14) Clas
Class V11 and Ratul Gogoi (14) Class

Withdrawal

GUWAHATL June 18 <The

Central Committee meeting of
the Assam People’s Frond held”

recently here at Karbi Bhawan
under the chairmanship of Sri
Holiram Terang, General Secre-
tary of ASDC and MLA
demanded  immediate with-
drawal of Army Operation in the
State, says a press release.

The meeting attended by all
the newly elected M1As of ASD(C
and representatives of other
constituents namely Autonomy
Demand Struggling - Forum
(ADSF) Mising Mimng Kebany
(MMK) and CPI(M-L), Libera-
tion  discussed  the poli-
tical situation  of the Stule
and the organisational ‘position
of APF and also adopted AI'Fs
stand on the burning issues at
present.

The meeting described renew
ed Ariny Operations in the State
in the name of solving the ULFA
problem as ‘most unfortunate
e ’ N . . .
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“RAILWAY NOTICE _
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“{RAILWAY RECRUITMENT

.V BOARD : GUWAHATL "

NO. RRB/G/41/80 '

.. . Date:06.9.96.
“CNOTICE - "

ment panels of Stenographer
(English) in scale Rs. 1200-

Employment Notice No. -1/96

(Bengali Medium) in scale.
Rs. 1400-2600/- under Cat
No.6 of Employment Naotice
‘No.3/84 dt. 19.12.84.

" Railway Board vide their
letters No. 96/E/(RRB)/26/12
did. 7.8.96 and #6/E (RRB)/
96/13 dt 21886 have
cancelled the Recruitment
panels ~ of Stenographer
(English) and Craft Teacher
(BM) mentloned on the above
subject ‘due to various lrregu-

panels of Stenographer
(English) and Craft Teacher

(BM) stand cancelled.
: . (B. Kalita),

Guwahati.

RN/1328/1

Sub : Cancellation of Recruit-

2040/~ under Category No. 7 of |
dt. 26.4.96 and Craft Teacher

|arities. Hencethe Recruitment -

Chairman
Railway Recruitment Board, |
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IN THE ‘CENTRAL ADMINISLRATIVE TRIBUNAL
" GUWAHATI BENCH 3%
. .. . . ‘/’
Title of the case s ,0.ANo. /jrﬁ of 1996.
shri Bijoy .Chandra Boro ... Applicant.
. ~Vse .
Union of Indis & Ors. ...‘Respondents.

An applicatiom under Sec.. 19 of the A.T.. Act, 1985

- . ’ : .

LHDEX

51.N80. Des cription of dooumerts “Page- N0,

1. . - . Application o 2 to 9

2. . - Verification - 10

3e | - Annexure - A.l - ,1;
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1.  PARTICULARS OF THE APPLICANT ¢

Shri Bijoy Ch, Boro, .

son of Late Dhlrendra Ch. Boro,
Vill-Silomohekhity, P.O. Amlngaon,
Guwahati.

2. PARTICULARS OF THE RESPONDENTS :

1. Union of India represented by
The Secretary to the Govt. of Indla,
Ministry of Railways,

« New Delhi. -

2. The General Monpger(P),
- U.F,Reilway, Mallgaon,
Guwahati-11.

‘ 3. The Cheirman,
- Railway Recruitment Board,
Guwahati-1.

4, The Member Secretary,
Roilway Recruitment Board,
Guwahatli-1. '

3. PARTICULARS OF THE ORDERS AGAINST WHICH THIS
APPLICATION IS WADE : |

i. This applicétion isemade for implemehtation ef
‘recommendation of the selected candidates for appoint-
ment as Stenographer(English) at the scale of pay
£5.1200-2040 vide Employment Lotice I'0.1/95 _ Category-7

( Annexure - AT ).

ii. Restfaining the recpondenzs.from completing
the process of employment NOulce No. 1/96 CLtegory-l

(Annexure A’ﬂﬂ)

4., ° JURISDICTION :

The applicont declare that the subject
matter against which he want redréssal is within the

jurisdiction of the Tribunal.

% o), Qoyo.

Contdeeeee
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Se | LINITATION s

The applicant further declare thut the

applicetion is within the limitation prescribed under

Section 21 of the Administrative Tribunsgl Act, 1985.

6. FACTS OF THE Case s

6.1.  That the applicant is o citizen of India and

@s such he is entitled to all the rights and privileges

gusranteed under the Comstitution of India.

6.2 That the applicant has passed the Matriculation
examination in the year 1984 and has obtained diploma

in typing and stenography. The testimonials are enclosed

in this application and mgrked as Amnnexure A-I and A-IT.

6e3. - That the applicant has come from a very poor.

family of S.T.(Plains) Boro community,4

6.4, That the Respondent No.3 made an advertisement
for testing candidates for stenogrgpher in the scale
of pay #.1200 - 2040 through the Assam Tribune cnd it

was cleérly written in the Advertisement under clause 12,

of general instructions that the'pest of stenographers

may be increased or decreased.

6.5. That the applicsnt in response to the

advertisement made by the Respondents on 26.4.95, as

apopeared in The Assém Tribune had applied for the post

of LI N N 2

G Gy . .
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of'Stenograpﬁer. The said adveffisement runs as Employment

.Notlce No.1/95 Category-7‘

A copy of the seld advertlsement is

annexed herewith and marxed 218 Annexure AsIlI.

G.8, That the applicant made aopllcmtlon

~ for app0¢ntment as stenographer at the scale of pay
| %.1200 ~ 2040 giving ell particulsrs such as adedewic

gualification, caste certlflcate, age proof certlflcate,

- Diploma certificate in typing and stenography etec.

6.7. : That the respoﬁde?ts beingesatiefied w;th L
the requirements of the candidature for the post of steno-
grapher as noted gbove called for written test fixing
the daste @s 27:8.95.
A copy of the call 1enter 1s annexed
herew1th and tne same is marked as

.Annexure,AFIV.

6.8. That es per cell letter thé applicent

. @appeared in the written test, 4id excellent in the

'examlnatlpn and he became successful in the test cnd

accordlngly thereafter the applicant was cglled for
speed test both typing and stenography and this was held
on 6/5.11.95." '

A copy of the same call letter is annexed

* herewith end marked as Annexufe A-V.

6.9 o Thet in the speed test the nurble appllcnnt

; did excellent pna accordln&ly he was declared successful

U.l'ld........

@W@\@m
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and thereafﬁér the apﬁiicantvwas called for a viva~vpce
.test and in phis‘test held on.8-11-95 he also becae
suécessful and was seleéﬂed.by the réspondent No.3

~and thereafter recommeﬁdéd the name of the applicant
to.Respondént-No.thor appointument. In view of increase
‘of the vacancies the respondeht rightly end validly»

- recommended the epplicant slongwith 15 others for

appoihtment. | |

| Axcopy of the said recommendation
containing the neme of the applicent
elongwith others are annexed herewith
and same is marked &s Amexure A-VI.

'é.lo , © That the written test, spéed tést and

- Viva-voce test are.conducted by Reilway Recruitment
Board hesded by the Chgirmen -which is é subonomous body'
like any other Railway Recruitmept,Board in the country,
Moreover,.oﬁé resbonsible,qff?éér WS dep@tedAto thé”.

3election Bo&rd'on behalf of the Respondent No.l and 2.

6.10 That the applicant begs to state that
as per advertisement dated 26.4.95, once the candidate
is selected after going through sll the sﬁagés/tests
viz>writtén test, épeed test and.Viva-voce'test énd
when the name WQS ?ecommehded for appointment as.Steno—.
graphér,:thé respéndeﬁt‘No.z is ‘duty bouné to'apppint

the spplicant in the existing vacancy of the Stenographer.

6.12 ' That the applicant beg to state that
though final list of 16 candidates including the name of

|. ‘ & th‘ec"oooa

St @W'“f 2 oo
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the épﬁlicant i.e. Aﬁnexure AFVI‘waé recommended on
9.11.95 to the Respondent Fo.2 for oppointment, the
‘Respondent No.2 did toke no action on it and the applicant
was at e loss of hoving not received the appointment
“letter. Even this resentment/inaction of respondent Noe2
was echoed & re-echoed in the news paper., Copy enclosed..
6.13 . That the applicont made representetion
to0 the Respondent Yo0.2 dated 10.6.96 requesting him )
to make appointment of the applicant. .
| A &,ra,?/uu SlA v»‘Tw»\'vQ'W
L§f¥§£§ O - N TR PR o xﬂl" OJN52%0E1&Wh;2§

L) envia st N

’\n%ﬂk o L s amTmme RLITT,

=)

6.14 That while the spplic.nt was anxiously
weiting for the appointment letter he was surprised to

see the advertisement Hotice Nb}1/96 dated 20.5.96

where the respondents wanted to fest 8 ?andidateg. This
advértisémeanappeared in locai news papers including
nétice boaid and runs as Cetegory No.l. Having seen the
adveftisement, the snxiety of the‘épplicant was‘multiplied
ond again he approached the respondents and no response

at all was there from the resﬁohdents. The appiicant
believes thgt some foul playvmay toke place in view

of the advertisement }0.1/96 dated 20.5.96. | . 5

A copy of the sndvertisement Hotice

No.1/96 is annexed herewith and marked

as Annexure A-VIII.

In this'connection, the applicant beg

to state that alongw1th him there are 15 other candidates
. C.J-so....‘.
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glso duly recommended fof appoihtment {o the post of
stenographers aﬁd‘while-hone’of the recpmmended candidates
is:appoigted,.publication of another gdvertisgment is
creating suspicion. In this connectiéﬁ, the applicant
further bég to state that there was another Employment
Noticé'No.2/95 (category-1) where 21 can&idates were
récomménded for abpointmenﬁ'of foice clerk in the scule
of pay #.950 ; 1500 end gll the candidates were a@pointed

though'they were appeared in the tests subsequent to the

epplicant . |
< Acrooof w0 D vmesmA o
(o D
T%ﬁb' somer~d norowlle wd ras g o, ;_gi;;
'6.15.. - That the gpplicant beg to state that the

selection of the applicaent is volid only upto ome year

as per- existing rule of the respondents.

7. GROUDND S

Y

Tl - For that in view of the selection as per
" Annexure A~VI, the spplicant was sure that he would be
.sppointed soon under the respondents and as such he dig

riot ‘mgke any attemptffor appointment in gny other depértment.

7.2. .~ For that the.injustice will be done to him
is inmmediate appointment letter is not issued. Moreover,
alongwith the applicant, the whole family will suffer very

sdversely. ;

P

7.3. . For that the advertisement No.l/96 as referred
in Annexure APVIII is ill-conceived,confusing,conflicting,

- contradictory....

G
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'contradlctory, 1nharmon10us and actlng upon it will be
1llegal and uncsiled for and the gpplicant’ flrmly belleves
that this Hon'ble Tribunal will direct the respondent

No.é to implemeﬁt the/recommenéation‘of Respondent'No.a.& 4
| (Annexure A-VI) &nd in the event of hon;iSEuing such
dlreotlon, the appllcﬂnt will be deprlveé of the right of .

app01ntment conferred upor him after the selectlon.

1

-

8.  RELIEFS SOUGHT FOR : R

In view of the facts snd circumstances of

“the case the épplicent praye for the following reiiefs-;é

ie . That the @ppllcant may - be app01nted w1th
1mmed1ate effect Wlth e dlrectlon 0 glve the semlorlty
from the dane of recommendﬁtlon for aoo01ntment 1.e.

ii. ' A Thgt the responﬁents may be éifected not
to 1mplement the advertlsement Fo.1/96 (Aﬂnexure AgVIII)

tlil the appllcant 1s appomtede

iii; S Any other rellef/vellefs &S this Hon'ble .

1Tr1bunal considers fit and proper.

~

9. INTERIM RELIEF PRAYED FOR :

i. . Thet during pendency of the dlSPOSgl of
. the application, dlrectlon mcy be issued to the Respondents
to sppoint the gpplicant with 1mmedlate effect.

- Contd...
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Py



o

'ii,- - The respondents mey be directed not to.
‘appoint -étenqgrapher Aa'gainst" advertisement No.1/96 till

spplicent is appointed. .. o

10,  WHETHER ANY OTHER APPLICATION/PETITION FILED
BEFORE ANY OTHER COURT/TRIBUNAL : .

Thé aPplicant beg to. state that he has.not

filed any other case applicé.tion before ‘a,ny Court/Tribtingl.

-

[N

' 11.  REMIDIES EXHAUSTED :
- The applicant beg to 'sta‘ce‘that he hgs
exhausted all the remedies and therfé is no other elternative

but to . approsch this Hon'ble Tribunal for justice.

.12,  .PARTICULARS-OF THE POSTAL .ORDER :

- Postal Order No. g‘(ysp‘gg& .
. 5 ’ "\
Date, A g.&“.- ¢ -
' ' :
Issued by : '-Qﬁo/ [Cc@,\) ;\/\r\/bx’ 1
Paysble at ¢ = __¥Y — .
13. - An index with particulars of enclosures’ is enclosed.

' 14.  PARTICULARS OF DOCUMENTS :

. As per Index.

. VERIFICATION .....vs

| . ig}txl Ciér4§;ﬂ*jb ' ;%LAa'.~C[%L;UZ13‘ o

-
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VERIFICATION

I, Shrl Blaoy Chqndrn Boro, son of lgte Dhirendra

Chanhdre Boro, aged about 28 years, by custe ST(Plalas)
. by religion. Hlndu, resident of gllamohekhlty, P 0.
-Amingson, Guwehati, do hereby solemnly aLflrm and-
.verlfy that the statements mgde in para l1to6 and

8 to 14 of the O A. are true to my knowledge and

“those wede in pura 7 of the 0.A. are trué to my legal
advice gnd I have not suppressed aay mater1al facts.

~ AND I sign this Verification on this ;?g‘day of
‘74u7,,1996 at Guwahati. o |
Q g o /QOKOQ
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% © Bharat Commercial Typewriting Centre
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I INSTITUTE FINAL DIPLOMA
;1' Centified that, SHI BIJAY CHANDRA BMO, . . . son/gauahd ax/wife of
‘- Lateﬂbh'euChuudrau()ro, ......... bas artended in this lostitute doring the session
Y5 o1990 = AwdL.. a ‘tnll course of Tra ning in English/ §ssamess Typcwntlng/&
£

“"! Stenography/ Gutsax dk xklofings.-both. . xespactively. and has appeared in Finsl
#i Diploma Examination 1 which he/glyg hus successtully pastcdxl&hlinmml

-

‘ . wardg per Btexegpectivel
Y He/gix has thoroughly accquired the kn')wle'igc ot usiy and t l:gz care 0

% various Typewriters/ Dxwing Machiaes of diffiereut Makes and Models.

g —

A ' o eeet CT e /574/ ‘7/

Counteisigned ﬁ;ﬁ"‘" ;A_.'v ) Principal

N N : s KMo Bharat Comifevstatdlypewriting Centre
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TARR LM&AM E{QMBA[ SANGHA

Talam! REST HOUSE

PALTAN BAZAR : . GUWAHATI-781008 A‘?"‘mbl},
/
Regd. No. 504/1976— -71 . / '

CASTE CERTIFICATE y
No.— 612 ) . Date %

This is to cert:/'y that Shn/Sm{z I\um/arz /.)?97 k‘/ (WAANLA =i .
Son|Daughiter wife of f/uu ’a_ Lirens eh fravd o~ -*W"'*':
of VzIIaPC’To{m Chila_ ok <l by PO, (Hrum MVI S

P.S. /]/GHM/ jruly _Sub-Division (Ranﬁ-i A - District . /(a»dd»yﬂ .'_,"
in the Statc of Assam belongs to the /3 oo Community Mm.m :
which is recognised as a scheduled “Tribes under the constitution scheduled

Tribes ) order, 1950 as amended from time to tzme.
Slzn/Smlc/Kw;rﬁn 73)11“)! €} ‘(mtdﬁ /5 «rd  “and Ius[lx/ef
family ordinerily reside (s) in Village/ Toy’ n Chilkish K JT 0. AWMMM

District of . fa“‘/W’E State of. As,am_/»'“.?w | |
S

Identificd by - . /3 ,{/70@;1 Q_/P“t "5“ f’l';‘? @ \K Wm - {

]
7
!
3

ZR
Countersigned by— ﬁ : ;’\ / ' P;es&deﬂwxcc-l’rcsldcm ‘
g lq ,Q’W RN I\ ssam Tribal Sangha .
Deputy Comhissionet 3 *‘ \: TSR S
— § Ao ~~ 3" Wﬁém ih’*‘

. /{’ S Ca"f'“‘ln(lf'f'i 3;} ﬂmt’ 7,_
v . < \'»,ﬂ\‘P ("““M . . AN
et Yy : . : : e in “.J J
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m—;:mmmwwmwf” B S S At et Colle ges of Lduct muu of NCERT. (iii) Competence to tmd
' - ‘ through Assamese Medium. AGE : 20 to 40 ye4rs.
m— : X _cATEGORY NO. 5 ASSTT. TEACHER
_} RAML WAY NOTICE . i/ ~(COMMERCE WITH SPECIAL PAPER BANKI\J(,;G%. $ alc
" { o Rs. 1640-2900/- for Assamese Medium Railw: figther

-y e

LRAILWAY RECRUITMENT BOARD :
GUWAHATI

Station, Road, Guwahati -781001

.
Date : 26/4. 95

l’}MPi.OY:\!E;\‘"

NOTICE NO. 1/95  _
DATE OF PUBLICATION : 03 5,95

A CLOSING DATE 9/‘(‘) 95 .

: ' R
Applicitions are invited in preseribed application fom
obtainable from the important Railway Stations or in a

proforma enclosed herewith (to be neatly typed) in a standard
size thick paper, only one side) for the following temporary
posts like |\ to be permdmnt on the \0r(h(’a5t Frontier

Railway. Apphmtmns complete m all roqpetts along with
required enclosures should be sent to the Assistant Secretary.
Railway Recruitment Board, Station Road, Guw. ahati-781001,
“Assam under certificate of posting so as to reach the Board's
oilice on ar before. 17.30 hrs. of 9/6/93. The applications can
af30 be dropped in the “Application Box™ kept in the RRB
Office before 17.30 hrs of 8.6.95. EMPLOYMENT NOTICE NO.
AND CATEGORY_NQ, AGAINST WHICH_THE. CANDIDATE
APPLIES MUST CLEARLY BEY \WIIT'I‘F‘\J ON THE TOP OF THE
COVER ENVEL OPLS POSITI\’ELY
DEPARTMENT : MANAGING ‘P’ BRANCH : .
CATEGORY NO. 1 ASSTT. TEACHER GRADE -l
(BOTANY) in scale Rs 1640-2800/- for English/ Bengali
Medium Railway School. Temporary but likely to be made
permanent. No. OF POST : 1 (UR). QUALIFICATION : lind
class Master's Degree in' Botany. (ii) Umversxty Degree/
Diplomain Education/ Teaching or Integrated two years post
graduate course of Regiondl Colleges of Education of NCERT.
(iii) Competence to teach through English and Bengali
Medium. AGE : 20 to 40 years.

CATEGORY NO. 2 : ASSTT. TEACHER,. GRADE. 1
(PHYSICS) in scale Rs. 1640-2900/- for English/ Bengali
Medium Railway Higher Secondary School. Temporary but
likely to be made permanent. NO OF POST : 1 (UR).

,I

QUALIFICATION : (i) 11 Class Master's Degree in Physics. (ii) '

University Degree/ Diploma in Education/ Teaching, or
Iitegrated two years post Graduate course of Regicnal

\,ﬂl]( AR u:ll

prALa] ugal

o of ¢ ivi'.n\., 1'!
through English angj Bengali Medmm AGE : 20 to 40 Years.
CATEGORY NO. 3 ASSTT. TEACHER GRADE-II
(SCIENCE) in scale Rs 1400-2600/- for Assamese Medium
Railway School. Temporary but likely to be made permanent.
NO OF POST : 1 (UR). QUALIFICATION : (i) IInd class
Bachelors Degree with one of the following group of subject.
43% marks can be considered equivalent to 1Ind Class where
there is no demarcation 6f class in Bachelor's Degree. (i)
Physics, Chemistry and one subject out of Maths./ Botany/
Zootogy. Or (ii) Botany, Zoology and one subject out of
Physics/ . Chemistry. (2) University Degree/ Diploma in
Education/ Teaching or 4 years integrated Degree course in

Regional Colleges of Education of NCERT (3) Competence to -

teach through Assamese Medium. AGE : 20 to 40 years.
CATEGORY NO. 4 : ASSTT. TEACHER, GRADE-
(COMMERCE WITH SPECIAL PAPER BOOK-KEEPING &
ACCOUNTANCY) in scale Rs 1640-2900/- for Assamese
Medium Railwiay Higher Secondary School. Temporary but
likely to be made permanent. NO. OF POST : 1 (ST).
QUALIFICATION : Iind Class Master's Degree in commerce
with special paper Book-Keeping and_ Accountancy. (ii)

Um\omm De ),l’((‘/ Dml(\mg iQ ]ﬁygxtg»&%&gﬁmf ('L-.J?,'

[} —=coma

Coinfetenee ro feacn

RN r‘

. permanent. NO OF POST :

"POST :

Secondary  School. Temporary but likely to be made
I (SC). QUALIFICATION :(i)ling
Class Master's Dq,tw in Commerce with special paper
Bunking. (ii) University Degree/ Diploma in Education/
Teaching. ar Integrated two years Post. Graduate course of
Regional Colleges of Education of NCERT. (iii) Competence to
teach through ‘Assamese Medium. AGE : 20 to 40 years.
CATEGORY NO. 6: DEMONSTRATOR (PURE SCIENCE) in
scale Rs. 1400-2600/- for English/Bengali Medium Railway
School. Temporary but likely to be made permanent. NO OF
2 11-UR, 1-SC); QUALIFICATION : (i) IInd Class
Bachelors Dq,ree with Physxca Chemistry and one subject out
of Botany/ Zoology. 45% marks can be considered equivalent .
to Ilind Class where there is no demarcation of class in
Bachelor's \Degree. (ii) Umvemty Degree/. Diploma in
‘Education/ Teaching or 4 years integrated Degree course in
régional colleges of Education of NCERT, (iii) Competence to

“-|. teach through Enghsh and Bengali Medium. AGE : 20 to 40

years.

v_;,‘t'?@ GORY. NO 1 S’I‘LNO\:RM’HER (EN(;LIbH)In scalé
51 200,4030/k. NO OF POST : 10 (UR-5, SC-2, S1-2, OBC-1)°
QUALII‘ILA [ION: Matriculate. SPEED : SOWP M. &40WP M.
in Shorthand and type- writing respectively. Knowledge of
Hindi Stenography is an additional Quahﬁcatlon and will be
given preference. AGE : 18 to 30 years. P
DEPARTMENT : MEDICAL: . T '
CATEGORY NO. 8:STAFFNURSE in scale Rs. 1400-2600/-.
NO. OF POST :.14 (UR-8, ST-2, 0BC-4). QUALIFICATION : The.

- candidates must have passed Matriculation or its equivalent

;examination and possess a certificate as chnstered Nurse and
Midwife having passed the three years course in General
Nursing and six months course in Midwifery from a School of
Nursing or other Institution recogmsed by the Indian Nursing
Council or B.Sc. Nursing, Candndates passing B.Sc (Nursing)
will be given two advance increments on the merit of each -
candidate under the sanction of competent authority. On
selection, their names must be borne in the Indian State
Medical Register. They must be able to speak in English, Hindi,
Assamese cr Bengali. AGE : Between 20 to 35 years with 5
years relaxation for SC/ST cand:dates Both Male/ Female
vandidates can apply = - o

N.B: T

. \¢) H o neral .‘_’(‘ 23 nO' '“ PP "gﬁ .‘J’hu? lul au‘.

communities/ categories of candidates have been given by 2 ,

years besides the age relaxation given in para-2. This
relaxatmn is applicable for 2  years with effect frem 15.7.94.

" (i) The Candidates must have acquired the essential

- qualifications as laid down at the time of submission of

“ 1. . GENERAL INSTRUCTION,
i1

/.

dz- Th

application. Candidetes who have yet to appear at the-
examination and whose results are withheld or not declared
are not eligible to apply.  ic PO B

" ABBREVIATION USED SC - Schedule, Caste, ST -,
. Scheduled Tribe, ‘UR, - Un Reserved, OBC - Other

-Ex-Serviceman, PH-Physically handicapped.
‘The number of vacancles shown may be lncw

durea.sui e ’
‘l.;}f '6(‘/85/OB(,candldaLcscan applydgamst poatsbut
=7 . they. wills have to compete with UR icandidates.’

SC/ST 70BC ("mdldatu{ need dpply stnctly against
their rt_:.pccuve vacancles only. l

. AGELIMIT:..", .., . 7% v N
The age will be reckoned as on 1.5.95. The upper age
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CHECUTHBNT GRLACTION FOR THE POST OF JR: 3 mnocwm [BNGI o
SCLLE 3, | 1w0~2ow/~.mraaoay N 7,UNLER EM?LommuT NOTICL NO, .
1/95 ON TAR'NORTHBAST FRONTIER Rulliwy o -

1o wit.h Yofviency w your appiloation for the post mentionen ¥
above, in responss to’ ‘the Bwployment Notice cited’ “above, YOR aru. ;
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2 4.7 The Viva-Voce Test of the successful candidates o1 Speed
Test will 118 hel@ on 8, 11495 at Railway Recruitwment Board, Guwahasir
Station Road.Guwahati-»ia w&@%g@ LETTER FOR VIV, —VOC&& TegT
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: _.) Itai lway Recyrut Ement Dooxd:Guwaba L
Y C N TR e s
NO. REB/G/CON/155 /102 oy 1 Date: 9-~11-95

NoOTICR

Sub:~ Racruitment selection for the post
of Jr.stenographer(ﬁﬁglish) in
scale Rs, 1200-2040/~"under Employ -
ment Notice No,1/95 catogory No,7
and GM/P/MIG's Indent No.L/227/216/

. RB/2/Hectt Pt.I1 dated 7.4,95,

N et Sy 00 g

Date of Written Test: 27-8-95

I*ate of Speed Tegt: 04-11-95 g for 80 w.p.m.)
Date of Speed Test: 05-11-95 ( for 60 w.p.u. )
Date of Viva Voce Test:08-11~95 ‘
Date of panel approved:09-~11-95

The selecction Board held the viva voce
test on 8.11,95 for the recruitment of Jr,Steno-
grapher (Eng) under Employment Notice No.1/95
Cat.No.7 in scale R . 1200-20%0/~ and nhas found
16 (UR-10, 5C-2,ST-2,6BC-2) caslidates sultable for
the said post and their names are reconimended to
GM/P/N.F.Railway /Maligaon ‘n ORDER OF MERIT.

AGAINST U, R, VACANCY

/;—\\ ,
i :
N Roli Ho, Yame of candidate ' _
1. 810704 Angali  Devi . '
2. 810786 As1s Chakravorly - - |
3. 810798 Mrityunjoy Ghosh :
i, 810018 Delasish Chowdhury o
5. 810589 Rup ak Chakravorty
.6, 810777 Pradip Kr, Sarcar A :
SR - U =15 S c e SEREE .
8. - 810767 Kamala Deka
9. 810794 Pabitra Kr," Kakati .
10. 810759 Satyanarayan Goswami

AGAINST S,C,VACANC

1, 820123 " %, Krishna Das
2. 820246 Sanjoy. Kr, Rzj
AGAINST 8,7, VACANCY\ - / '
1. £30077 Bijay Chi, Baro ' '
L 2. 850108 Lincy Kr. Dainnsy ) L
: AGAINST 0.3, C. VACANCY ) ‘Sm:—j
1. 840025 Santosh Kumar o '
2s ... . 840052 Pankaj Jyoti Bus \L
T 7 e\
( I.ﬁ[g.-s iéi/)/ g‘
. . Menbexr Sccrota
Copy tg: ﬁg{xiigg/glof};mq for Chairman/Ri /Gy,
. { =y

3. Panel rilos

[N
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The General lanager
N. F. Railﬂw, "131118&0 nt‘

Sub: Appointment to the post of ‘Junior .
Stenographer! in pay scole of Bs,1200=-2040
per nonthy y

sir,

Wevhumbly beg to bring to your kind notice that
our nones vere recomnendod by the Railway Recrultament
Board/Guwahati. for appointment to the post of 'Junior
Stonographer! (English) in scale of pay R6e1200~2040/=
polie a8 publiched in *Tho Ascam Tribune' dated 12.12.95
and Employnent Hews' dated 23.12.95 etc.

sir, we are ecagerly waiting for a formal
appointment letter since December ' 95. We shall deem
it favourable of your kindly look into the matter and |
arrange. to issuc tho appointment letter at the carllest.

e ———— = R —

Thanking. you,

Yours folithfully,
Dated 10&6&96 . - "“‘"‘—"Sdé_ N __0_(_'8’/\/0 ¢

/]

Selected candldate for stenographaf

b,\ P m% '
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: Category No. 26 : BE (Mechanical)
gory No. 26 : BE (Mechanical). .
[( RA]LWAY NOT[CE__J : : ’ Category No. 27 : Diploma in Mech. Engineering. W
. ' oo Category No. 28 : Degree in Mechamca.l/Electrnc..
Ry -1 College., -
-} Category No. 29 : B A. with Hindi as elective subje™~
. | grduate with English as a subject plus a degree or|
. | standard of B.A. (Hons) in English and a degree oy o
. veoo Category No. 30 : Diploma in Civil or Mechanical{” -
qualification of Diploma in Civil Engineering becomy.
> . . . ot -them. .
X oL S ) Category No. 31 : Degree in Civil Engmeermg _
Lt RAILWAY RECRUTTMENT BOARD : GUWAHATI .}Cnbegory No. 32: (10+2) with science and Maths. IJ
' " . _EMPLOYMENT NOTICE NO. 1/96 Engineering also be eligible.
STATION ROAD, GUWAHATI-781001 . Category No. 33 : Minimum IT certificate in Drefts L
DATED : 20/06/96 . “ | 1india, NCVT) in Civil Engg. from recognised inatity
. \/6WS1NG DATE :30/06/86 - duration. Civil Engg. Diploma holders and holders
Applications are invited in prescribed forms obtainable from any important Railway Station Institution will also be eligible, - -
' in proforma application given below (to be neatly typed in usingone side only in u standard slze Category No. 84 : Matric plus 3 yrs. diploma in C! .
hick paper) for the following temporary posts, likely to be permanent, in the Northeast Frontier recognised colleges. 4
Ladlway. Apphcanons complete in all respects along with required énclogurés should be sent tothe Category No. 36 : Degree in le Engg. Depmmcn '
3SISTANT SECRETARY, RAILWAY RECRUITMENT BOARD : STATION ROAD,_ GUWAHATI- Category No. 36 : Degree in Civil Engineering Deps) ..
'SL001. ASSAM under certificate of posting so as to reach the Board's office on or before 17-30hrs. dgsBhtegory No. 37 : University degree preference b
o 30/067 (30706796, The apphc/gg;:gg can also be droppcd in Lhe Apphcauon Box"kept in the RRB Office Honours & Master Dmﬁt_gegree The candidate should
«fore 17-3C hrs. of 30 : * | “minute in English Jor 26 words per minute in Hif.
sMPLOYMENT NOTICE NO. AND CATEGORY NO. AGAINST WHICH THE CANDIDATE APP_LIES ;lrescnbe 3 e:ilt%lcang)n o 2u alification:
«UST CLEARLY BE WRI’I'I'EN ON THE TOP OF'I'HE COVER }iNVELOPES POSITIVELY Category No. 38 : (i) 1Ind class Mastefs Degree lf. |
- A .ot . , . ) 1. University Degree/Diploma in Education/Teachis
::T'EGOIE:;ME oF SCALE 's’rmam)' o VA C;\N CIES - SEX PERIOD ° AGE cou;se of Regional Colleges of educanon of N C ER. ’I .
THE POST OFPAY : DURING " OF’ ASON . | medium.
y/ TRAINING,.UR_SC ST OBC TOTAL, _ _ TRAINING 010698 ' | CategoryNo.39: (i) Ind class Bachelors Degree v
4 'Stcnog?apher (Englmh)r—mm 45504701 02 701 108 Both T - 3= o 181030 Y8 Botany/Zoology 46% marks cari be considered
I Appr. Junior Enginecr/ -~2000- 3200/~ Rs. 2000/ - .02 0101 = 04 Both 12 "“’“‘hs WIS demarcation of class in Bachelor's Degree. (i) Univd -
Sig/Gr.-11 A : R in' re .
] A%r Signat Inspecwr/ 1400. 2300/- Rs. xlaaz;(:)// 07 02 04 “ore *14" Both 24 mommj 1s‘w 25 Yrs &m:e{:’:e at:eﬁ;e&mgzh?g;gf;:’:ne 4 Ben g;;’l‘
Gr.-it / . - .
i 02 13 Both "24 months 18 to 25 ¥rs. 1 (1) A GENERAL RELAXATION IN UPP}
A e . - 1002000/ Ba 1920/ vime w13 .~ . CATEGORIES OF CANDIDATES HAVE }
5. Appr.Tele Communica-  950-1600/- Rs. 950/- 08 03 06 06 o 23 ° Both 12months _18L025 Yrs. . " REEAXATION GWEN IN PAR.A 2.THIS I
tion Maintainer/Gr.-111 ’ . . . o ’ WITH EFFECT FROM 4/8/95.

8. Tr. Asstt. Draﬁsma.n 1200-204.0/7' Rs. 1200/- 04 ?} 01 01¢ 07 BOT.I__"\ 12 months 18}0.25 Yr&' )Ny B (ll) THE CANDIDATES MUST HAVE ACQU“‘
7. ’{Kiéﬂgmr Foreman/ 2000 32007- Rs. 2000/- 01 01—~ — 02 Both -12months 201030 Yrs. “-.. ~ LAID DOWN AT THE TIME OF SUBMISr
STA/Deputy Shop Supdt. .- . T R Y .. ] ' HAVE YET TO APPEAR AT THE' EX.

8 Appr. Mechanics (Elect): 1400- 2300/ Rs.1400/- 09- 05 01 03 . 18. Both " 24 months 18to 28 Yrs. - WITHHELD OR NOT DECLARED ARE
9. Tr. Aestt Dru.ﬂ.sman .1200-2040/- Rs. 1200/- 03 o101 01. 06 i}o_th 12 months 18 to 26 Yrs. - | 1. GENERAL mnmon : . P
iv. (m,;_—, Somen (Fleat) . 1400, mzc:, 8 140070 -, 'x' o . .0y Borr 24 months 2 t030 ¥rs. '-} .1 1 :"F?Wqﬁ"';ON HSF?I‘-Sehrdu}e-‘ "ixt‘ U‘*;
{1. Tr. Head Draftsman 1600-2660/: Rs. 1600/- 01 — — —'+01 Both 12monthsi ZotoE0¥m. |- IPOMI:&:; P(J:;:;'O‘;der heauled 1nee, Us =
12 m)Apprentice a 1460-1440/- Rs. 1400/- 06 02 61 02 1} Both 24 months 20 to 28 Yrs. . -1.2 The number of vacancies shown maybe incre
13. Commercial Apprentice 1400-1440/- RS. 1407/+ 06 02 02.01° 11 Both 24months 20w028Y¥rs. | 1.3 SC/ST/OBC candidates can apply against UH .
14. Physiotherapist o' 1400-2300/- © — o~ 01 — - = 01  Both = ’,' 18t028¥rs.. | - candxdates SC/ST/OBC candldatw need ap
15 Staff Nurse - ' 1400-2600/- — - 13 0402 07 267 Both  —/ 20t36Y¥ms. [ - ony ‘
16. Pharmasist < ' 1360-2200/- — -~ 04 01 311 01’ (?27 gﬁ: —i fg::.szg;s - 9. AGE LIMIT . S
J . . — SN -_ — -~ - -~
;gﬁ k‘;’;:';ii‘c‘ims RS 1%&;55% Rs. 1320/, 04 0201 0. 08" Both 24 months. 18t028Y¥rs. | | - 2.1 The age will be reckoned as on 014)6 96 The.
Elect/DSL " ,. S \" - ‘\sfa) By 5 years for SC/ST candidates and by &}
19.Tr. Deputy Shed . 1 20003200/ R& 2000/ '4)1 - 01; Both 12 months 20 t.oSOYrs. .- (b) By b years for Bonafide displaced Goldsn}
Supdt (Elect/DSL)"- .| - 1 . ".-‘ R ' * |¥ +.(c) By 10 years in case of physically handics§
20. Appr- Mechanics o 1100 2300/- Rs’ 1320/-‘ 01 02 01 ‘08 , Both 24 months 18m2§¥m ~°(d) Upto the age 40 years for ‘RESERVISTS“
21, E\ﬁ%ﬁ)mme' 3001360/~ s 13207, ozs o 01 03,7 12 " Both 24months 18t028¥ra’ |, - " (€) Uptothe /ex:)ent“semce rg’;gerﬁd bysx
29, Tr. Asstt. " 1200_2040/ “ Rs, 1200/ “ 01 =06 =" 02 Bot.h 12 months 18&028Yr8 I ) . urs/substitutes provt that the
Dreftsman ( mech).. - . N (continuous or broken) subject to the con
23. Draftsman (Mech) - 1400 2300/ Rs. 1200/ '02 - 01 = ¢ 03 Both 24months 18w28Yrs. -~ -. I Administrative offices of the Rm.twayorga ¢
24. Appr. Junior Chemical. . 1320-2040/- +Rs. 1320/- 02 —. - 01 03 Both 12 raonths 18to 26 erL S tive societies and Instxtutes upto 5 ye
& Metallurgical Asstt. * - ° ° o R BT A e " upper age limit of 35 years whichever is I
25.Tv. Cremical ... 1400- 2300/ - Rs. 1400/ 02 ,01. == 03 Both® 12 months 22 wSOm : (f) UE;;’; a.ggee lnmtmcasey:f mdows,dxvorce«i,
& Meutallurgical Asste. "z~ i T 1 their husband but not remarried shall b
5. ? I:;;pu‘;y S::'? ) 2000- 3200/ By 2000/ 01 Ol 0’ - 03 Both 2 Ton?m 200 (g) Upto maximurm age of 46 years for repatr}
"7 Ai%r.gm;;nic:p 1400-2309/- Rs. 1320/ 05 . 02 0l 02 ,10 Both 24 monthg l8§528Ym - to India on or after 1st June 1863 and 1.
(Vorkshop) ) AN : . et . . \‘% - Pakistan (Now Bangladesh) on or after 1.
8. Appr. Chief Train . 2000-3200/- Rs.2000/- 02 01 — - 03, Both l2months 20to30Yrs.. HOW TO APPLY
g Em,mmer Grlt ‘1400 23,‘;)0/ ol '__ _ 01 ,-0,2 ‘Both | . 18t0 28 X 3 1 Candidates should anply in their own h‘..x)\‘d'v
ud\ﬁigsx;gpiﬁy,yyﬁéﬂa 1408, 9{'%9{; s umg__&wv._._a\,,_awh 10 Mxnthas 1R A 9R r- pen (not in nencil) on good analitv nlain w
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GUWAHATI BENCH,

\4

Y

IN THE MATTER OF 2~ {j

0.A. No. 155/96 \7 Y
Shri B.C. Boro oo HADD

Vse
Union of India & Oxs. ++s Hespondents,

AND

IN THE WATTER OF
Writton statecment for and on

behalf of the respondents.

The ansvwering respondents beg to state as follows s-

1e That the answering respondents have gone through
4 copy of the application filed, by the applicant and have

understood the contenis thereof,

2. That save and execept the statements which are
specifically adnitted herc-in-below, other statements made
in the applieation arce categorienlly denied, Further, the

statcment s which are not bornc on records are also denied,

3 That with regard to the statenents made in
paragraphs 6.1 to 6.10 of the apPplication, the answering
respondents do not adnit anything contrazy to relevant

recoxds of the easc.

Contde..o2
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4.- That with regard to the statements made in %E
paragrmph 6.11 of the application, it is stated that the %éi
respondent No. 2, i.c., General Mannger(?), N.F. Railway,
Guwahati, is not duty bound to appoint the applicantf as
recorncnded by the Railway Recruitment Board. Mere
enpanclamcnt does no%%ive indefeasible right to be éppoin-
ted. In this connection, provision of Indinn Railuny
Establishnont Manual Vol, I (Rovised Edition 1989) Para
113 may be referred to which reads inter-alin - "Selection
of a candidate by a Bonrd or a Railuny administration

is iwygo guwaranice of cmployment on the railway

which is subject to his qualifying in the prescribed
medical cxomination and to his being otherwisc suitable
for sexvice wnder Government." It was also made cleax

to the applicant that the scleetion of the candidates by
the Railway Recruitment Board does not confor any riéat

on the candidate for the Post through General Instruetion
No. 17 of the émployment Notice No. 1/95, against which
the applicant made his application for the post of Junioxr

Stenographer (English) in seale B, 12002040/,
5 That #she with regard to the statements mnde in parn-
graph 6412 of the application, it is stnted that the list

of 16 candidates including the name of the appliéant

was rccomnended on 9.11.,95 to the respondent no, 2 for

~ appointment., The respondent no. 2 in his turn while proce-

ssing the cnse for scruting of the bio-datn and other

docunents ctc. as zequired, received from the Rnilway

C(')ntd. ®s 0 3



" % .0,
Reeruitnent Board along with the 1list of 16 candidates, B &Y
received eomplaints of nalpractices and gross irregularitiosQ? - <

%
in the sclection processe Confidential letter from the

Chief Vigilance Officer, N.F., Railway, Malignon wans received ,
advising the respondent no. 2 to pend offering letter of
appointmcnt. The letter of the Chief Vigilance Officer,

in faet, rcads as under :-

"ess As a nunmber of complaints have been

received alleging adoption of malpractices in

the above recruitment and the same are under

investigation, it 1s requested that no appoint-

nent lotter for the post of J». Stenographer

(English) should be issued till a cleaTance is

given by Vigilance,"

Thus, in view of above, respondent No. 2 refrained
from taking further action for issuing appointment lotiors
to the applicants. Subsequently the respondent no. 2 received
a letver fron Railway Board, for cancelling the recrudtment
proceedings of Jr. Stenogravher (English) duc to numerous
irvegularitics detected by the Vigilance Department. Copy

of the leotter is annexed as ANNEXURE R 1.

6o That with regnrd to the statcments nmade in pPara~-

graph 6.13 of the applieantion, the answering respondents do

not admit anything contrary to relevant records of the ease,

Te Thht with regard to the statements mnde in pParn-

‘graph 6.14 of the applieation, it is stabted that this is

Contd,...4



not relevant with the cases of 13 applicants against 0.A, %
Nos. 142/96 to 155/96, who were recomended by the Railway
Recruitment Board, Guwahati, The mmevwe ndvertifitnent Notice
No. 1/96 dated 20,5.96 was for additional 8 posts of Stenogra-
pher (Bnglish) in scale . 1200-2040/-. That has got no
bearing with the pancl 4 in queéticn.

énother Enployment Notice No.2/95, Category No.d
is for thcipost of Office Clexrk in scale B, 950-1500/-,
This category is quite different from the Category of Juglor
Stenographer (English) in soalc Bse1200-2040/- and as such,

this has no relevance with the casc of Junior Stenographer

8. That with regard to the statements made in para-
graph 6415 of the application, the answering respondents

do not adnit anything contrary to rclevant records of the
case, |

9. ~ That the answering respondents subnmit that the
aforesnid selection has to be cancelled in view of various
irregulaxity and malprnétiees in the selection, &s already
bointed out above, mere empdnclment of a candidnte does
not give any #mdividwad indeteasible right of appointment,
The candidates werc well aware of the decision to cancel
the selection, The said deeision has been tnken in the

greater public interest.

. v COntd....s
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10. That the answering respondents erave leave of the
Hon’ble Tribunal to submit additional written statcment

in casc the same is found to bc neceessary in due course,

11 That in viow of the facts and circumstances

stated above, the instant appliecation is not maintalnable

‘and liable to be dismissed,

VERIFICATIOW,

I, _M-pPRAYMD » 2gcd about gf_ years,
by eccupation Railway Sexvice, working as Deputy Chiet
Personnel Officer of the Northeast Frontier Railway
Adninistration, do hereby solennly affirm and state
that the statenonts nade in paragraphs 1 and 2 are true
to ay knowledge, thoge nade in paragraphs 3 to 8 are true
to my information being matters of records and the rests ¢

are my hunmble submission before this Hon'ble Tribunal.,

v WW

DEPUTY CHIEP PERSONNEL OFFICER
NORTHEAST FRONTIER RAT TWAY
MATIGAON s: GUWAHATI

FOR & ON BEHAIF OF

UNION O# INDIA,

. e wHE afEE (W)

Dy. Chief personael Officer (G)

o g0 ¥, TERE-781011.
‘1*\!_ F. Rly., Guwahati-781011.

LR ¥ ]
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ANNEXTURE F/I.,

Railvuay Recrudtment Board s: Guiahati.

|
No .ERB/G/41/90 Dated 05.9.96.
| NOZITICE,

Sub:  Cancellation of Keeruitment pancls of Stenographer
(Bnglish) in scalc k. 1200-2040/- under eategory
Noe 7 of Employmeont Notice No. 1/95 dtd 26.4.95
and Craft Teachor (Bengali Medium) in sealc Rse 1400=2600/-
-under Cat. No. 6 of Employment Notice No.3/94 ‘
dated 19.12.94,

| -

Railvay Board ¥ide their lotters No. 96/E(RRB)/
25413 dtd 7.8.96 and 96/E(RRB)/25/13 dtd 21.8.96 have
cancelled the Recruitment panels of Steno grapher (English)

~and Craft Tencher (BM) mentioned on the above subjoet due

to vario?s irregularitics. Hence the Reerultment panecls
of Stenographer (BEnglish) and Craft Teacher (Bi) stand
cancelled,

i

i | | ( B. Kalita )
Chalrmnn
Rly. Rectt. Board,Guwahnti,

Copy forwarded for information & n/action tog~-
1o GM(P)/MIG. ~

2. G/Vigilance, MLG.

3. Rectts' Section in Office.

4. Notice Board. '

( B, Kﬁlitﬂ )
Chairmnn
| "Rly. Rectt. Board, Guwahati,
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BEFORE THE CENTRAL ADMINISTRATIVE TRI EUNAL

-
GUWAHATI BENCH,
IN THE MATTER OF s~
O:4e Noo 155 of 1996
. | Bijay Ch. Boro ces 'Applicant.

Vs,

Union of India & OTrs. .. Respondents,
AND |

IN THE MATTER OF s~

Additional written statements on

behalf of the respondents,

The respondents beg to state as follows

1e That the answering respondents have already filed

their written statements in the aforesaid O.Ass Howwer,
after filing of the written statements, the Applicant prayecd
for certain amendment to the Original &pplication which has
since bccn allowed. Therc-after, the applicant has filed
consolidated O.A. Iné§§§§}of repeatiﬂg the contentions

Xagk raised in the earlier written statément, the respondents
crave leave of the Hon'ble Tribunal to refer and rely upon

the some at the time of hearing of the instant 0.4, However,

Contde...2
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s ince the anendnment has been allowed which has now bcen
incorporated in the consolidated pctition, the respondents
beg to file this additional written statement denling with

the anecnded poxrtion.

2. | That the respondents have gone through the

anended portion of the 0.A. and have understood the contents
thereofs Save and except the statements whioh arc specifienlly
ndmitted hercinbelow, other statoments made by the applicant
are eategorically demied., Further, the statements which are

no¥ borne on records are also deniecd,

3 That in the carlicr written statement, it has
already been stated ﬁhat the selection in question pursuent
to which the applicant has staked his elainm for appointment
has already been cancelled in view of the various irregula~
rities and malpractices in the selection., The irrvegularitics
found in the seioction of Junior Stenographer in seale

Bse 1200-2040/- agninst Baploymcnt Notice No. 1/95 at 26,4435
conducted by the Railway Reeruitment Board, Guwahnti, which

has nccessiated canecllation of the entire selection nre

as follows :-

(a) * In the advertisement of Jr. Stenographer, required
qualification wns mentioned only ns Matriculate without

indicating anything about the qunlification of diploma in

Contdeeee.?
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s-horthand and type-writing. <The advertisement also did not
stipulate production of diploma cexrtificate. 4s a result,
nany of the candidates did not submit the some although

they @ere qualified both in shorthand and type-wiiting and
had diplomn certificate. However, the Railwny Recruitment
Board, Guwahoti, rejected the candidature of many cligible
candidates on the ground of non-submission of diplonn
certificnté, thercby deserving éligible candidates were

deprived of consideration for selection.

(b) Sample test checks revealed %m mistakes in totalling
in the writtcen paper and in compulbation of marks which hns
resulted in empanclment of eandidates sccuring less marks

and cxclusion of candidates securing morc narks.

(c) In the.reexuitment PpProcess, it has bcen found that
all the thice staQFs of testing, thc knowledge and quality
of the candidates have been handled by a single individunl
(Member Seerectary, Railuay Recruitment Board) instead of
getting the works done by different qualificd persons ns
under -
(&) Sctting of quesfion paper for written test.
(1i) Sylection of dictation passage.
(iii) Preparation of final markshcck including marks
for viva-vocc test only donc by MS/RRﬁ hinself
without any signature from other two members.

This hns raised doubts of mnlpractice by MS/RRB.,

ContGees el
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(a) ¥ As per Board's extent instruction 15% of marks for®
written test and viva-voce together is required to be fixed
for ﬁiva-voee. But in the subjeet seleetion, RRB/Guwahati,
has adopted 15% of the sum total of marks for written test
(200 marks) shorthand test (300 marks) as well as £%HY viva=-voce
narks (90 marks). The morks of shorfiand test (300) was therefore
irregularly included in conputing the maiks for viva-voce test,
This has allowed the selection authority unduc flexibility in

the final alloention of marks of n candidate though he might

have sccurcd less mavks in written test.

(e) In 2 number of cnses it has been noted that marks
oncc allotted in the shorthand transeription sheets have been
over-yritten/defaced and new narks nllotted, ostensibly to

favour the eandidates of evaluator's choice,

(£)’ 1t has been noted in some eases, that though the
shorthand dictation seripts do not contain certain mterials of
dictated passage, the type transcription sheets contain the

naterial of the dictated passage and in a better waye. Thig ¢

indicates adoption of malpractice in conducting the shorthand
test. i
(&) - On a visunl checking, it has been noted that in 4

certain answer scripts (transcription sheet) containing poor
perfommance, higher marks have been alloted in compnrison to

that containing mumex better verformance,

Contdes..5
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The above irregularities in the scleetion are only

illustrative and not exhaustive. In any case, with the

above irregularitics dotceted in the sclection, the respondents

werc left with no other option than %o cancell the entire
selcetion. By doing so, no itregularity has becn committed
by the respondents; rather the same has been done in the
larger public inﬁerest which has also brought confidence
anong the public. The irmregularitics were detected upon an
enquiry conducted by the Vigilancc Deptt, of the Railways
and in consideration of such enquiry, the selection in
question has been cancelled and the applicant should not

make any grievance against the sOne,.

44 That vith regard to the statements nade in paragraph

6.16 of the 0.A., the reépbndonts meiterate and reaffimm

the statements made herc-in-above,

5¢  That under the facts and cireunstance statod above,

aone of the grounds urged by the applicant towards granting

the reliefs prayed for are sustainable and acecordingly, the
applicant is not ecntitlcd to any relief as has been

clained,

6o That in view of the facts and circumstances stated

above, the 0.4, is liablce to be dismissed with coste
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VERIFI CAKTION,
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I, shvi C. Seckia

» aged about 322
years, by occupation Railway Service, working as Deputy
Chicf Personnel 0fficer of the N.F, Railvay adninistration,
do hereby solemnly affimm and state #hat the statoments

mnde in paragraphs 4 and 2 are truc to ny knowledge,
those mnde in bPoragraph 3 to 5 are true to ny information
being matters of records of the ¢

asc which I believe
to be true and the rests

are ny humble submission before
this Hon'ble Tribunal,

DEPUTY CHIEF PERSONNEL OFFI CER
NORTHEAST FRONTIER RAT LAY
MALIGAON s: GUWAHATI

FOR & ON BEHAL? OF
VRO OF- TN Aver (s )

& C s "orsonnal Ofticer. (. @
32 #o ¥, mra-zwan.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ll\
?’?‘mvw vy : __‘| .
B irdestive F; :“3: ‘ G‘U‘JAHATI BEITCII
§ i :l/u YLD TR “?
s ./cb IR
5 zMP;..SQT .
s ’ S In the matter of :
é ﬁ";I}"gs(, qu%[\
o o 0.A.N0,155/96 :
Shri Bijoy Ch. Boro ...Applicant.
Vg
Union of India & Ors. ...Respondents.
= AlD- ‘
In the m~tter of :

4 Re301nder of the uppllc ~nt ngainst
the written statement and Adul.
written stotement filed by the
regpondents,

1. Thot the copies of written stotement as

well ss Addl.written statement filed by the respondents
have been served upon me through my counsel snd going
through the contents of both, I h:~ve underétood them
thbroughly. I consider it-necessary to f{ile o rejoinder

~and ps such spme if €iled as follows :-

C, ' . cr s
D That in pars 5 of the written statement it is

& U/ stated thot « ".....A8 5 number of complaints hpve been
s .
ﬂﬁpp \,_y ! : . ’ I‘eceivefi.....-.
Cl)’\/' W' ' |

‘MW w»

ol WWD . o
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reeeived alleging adoﬁtion»of malpractice in thel
above recrul tment nnd some are under investigotion,
it is requesbed that no appointment letter for the |
post of’Junioﬁ»stenographer(English)»should be issued
till clearance given py vigilgnce." The respondents
held ﬁp the ap?oin tment becsuse number of COMDlalnuS
hgye been received regarding edoption of malpraculce
d entire mauter_wae.lnveSblgated by vigi gnce,

wherey, aeting ﬁpon the vigilahce reﬁorp ehe railway
board crncelled the recruitment ponel on;farious't
irregularities and not & single word" of malpre .ctice

was spoken in the cﬁncellaulon order.

N

3. That~the grounds shown in the Additibna1' 
written statement in pars 3(a) that qualificatioh of
diploms of\shorthand;qnd type'writing was not shown

in the ‘ndvertisement is not correct. = .

4, ‘That in para 3(e), the statement goss thus -

"In g number of cases it has been noted thgt marks

once plloted in the shorthang transeripxion eheet

hove been over~writ ten/defaced and nes marks L.;I_lo*i;ed,

obstonsibly ue favour the Cwﬂdlste of evalustor's
choice." In this statement the respondents did nOt
stnte that the msrks given in the applicant S book

was changed or over-wrltten. In thls connectlon,*

it is to be stated that 1n response to the hdvertlsement

notice i.e. Annexure III oS Nany as 2120 candidetesl"

= - . - ' - (__‘p.'.ledno-ooo

4
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applied snd 1520'appea:ed in the written test,
out of which 172 were tested in épeed test ond
subséquently 47"were sent for viva-voce testi and

finally empaneelled candidgtes were'eent for anppointment.

5e > Thuo it is very na*ural as suated in angt 3(e)
thet in n number of cases 1t hps been nOued that marks
once aLloted in the shorthand transcription sheet

have been over-wrluten/defuced and new marks ulloted,
obstansibly to favour the cgndidete of evaluator S

choice . " In other-words the answer scfipts of 125

candldgtes who were declured unsuccessful this ovew-wrltlng

act mlght have done and it never h;pnened in the caseé

of the appllcant.

6. Thst in reply to the statement mpde in

para 3(f), the ppplicsnt beg to sﬁate.that dlctatlon
taken by one stenographer does not tally with thet
another. It is humsnly impossible to resd snd to type
out a shorthknd scrlpt of one stenographer by ‘nOuher
The &Ppllcanu abpeared in the speed test not to

obt, aln a dlplomu on stenography, but to type out
correctly the dictgtion passcge and gs such the allega-

>

tion of mglpractice does not.exists ot allel

7. That in view of the facts stgted chbove, the

written statement as well as the Additiongl Written

St&tement se o }. s
|

Gy B
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. failed to thake out the case of ‘mglpractice and as '

l‘li

4

statement filed by the respondents have totally |

“such both the documents are not tengble under the

law and there is o very little help to this Hon'ble
Tribunsl for arriving at a correct decision pnd as-

such both the documents apre without any merit.

"8, Tha+ the wrltten statement snd the uddl.wrltten i

statement speak of crudest form of afbltrarlness

affected by bias and/or actuaued by malefides.

’

 9. : Thut the present re301nder is filed bonuflae

ana 1n the interest of justice.

VERIFICATION

I, Shri Bijoy Ch.Boro, son. of 1pte Dhlrendra

" Ch.Boro, aged 28 yemrs, by caste ST(lelns), by

religion Hindu,vre31dent of Vill Silsmohekhity,

P.0. Amingaon,euwahatildo hereby solémniy affirﬁ gnd
verifyAthat the contents mgde in p&ragfqph 1 of phe
rejoinﬁgr gre true to_my know1edge snd those made in
pare 4 are derived from information from tﬁe‘bﬁo the
R.R.B.,Guwahoti end rest are humble\sub@issions before

this Hon'ble Tribungl: And I sign this Verification

[
[
(

. W———— : . .
on tnig )b[k;/day of April, 1997 gt Cuwohati.

.
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. . : |
|
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SHIectyon Lorerzs,

Frledd b,

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL | c& **F
'GUWAHATI BENCH,
N T TTER OF
0.A. No. 155 of 1996, |
B.Kc R)rﬁ . L X N ] 22110@ nt.

Vs,

Union of India & Ors.... Respondents,
AND |

IN THE MATTER OF s~

Repiy to the rejoinder filed by

the applicant,

The answering rospondents beg to state as folloys s-

14 That the answering respondents have gone
through the copy of the rejoinder filed by the applicant

and have understood the contents thereof. Save and except

the statements whieh are specifically adni tted here-in—

below, other statements nmade in the rejoinder are catOgorlcqlly

denied, Further, the statemcntg which are not borne on
records are ‘also denicd,

2, That vith regard to the statements ande in
Paragraph 1 of the rcjoinder, the answering respondents

‘do not admit anything contrary to the relevant records.

. . | o conié....z
e Wb - - o
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3 Thatwith rogard to the statements made in

paragraph 2 of the rejoinder, the answexflng regpondents

beg to state that the 'recruitment panecl hasl‘boen cancelled
in viow of various irregularities as pointed out in the
vigilance Vreport. The ii'z?egtila:?itics pertminilng to the
selection and bublication of the pancl have already boen
highlighted in the additional written statement. Investi-
gation ﬁns carried out dn the basis of the compl.:aints,
Irregulnritieé id the entire process of sc‘loc.ztion ineludes

nalpractices also.

4. That with Tegard to the statements mnde in
paragraph 5 of the rejbinder,’ while denying the éorrhenfions
nade thercin, tlr. answering respondents beg tg state that
in the advertisement, submission of diploma certifiéate
along with application .fotm was not nentioned as a conse-~
quence of which many eligible eandidates did not submit

their certificates along with the appliocation form. As

~ already stated in the written statemont, their such

applioations were rejected on the g:round of nen-submies:.on
of diplona ce?tiflC"l‘tG which needless to say, deprived

mny eligible c'md.l.dateg othervise cligible for cons:.dcration.

 Inthe advertiscment, the qualifications stipulqted was

as under -

“Gategory_ s T - Stenographer (English),
Qualification s Matriculate,

Contdeecece?d

$

e lvaM TR

B X My, A



Speed s 8 words pex 'minutc‘z and 40 words
' " per minute in Shorthand and Type-
| writing respectively..
Knowledge of Hindi Stenography is
an additional qualification and
will be &given prefercnce.
Age -~ + 318 to 30 yeaﬁ?s.':
| Pron the above, it is clear thq% although thé
quqlification 'matriculate’ was specifleally mentioned
with required speed in Shorthand and Type-wrlting, the
qdversiscment did not nention anything about the submission

of diploma certirieates in:respect of Shorthqnd and Type-

writing. Thus, going by the advertiscment, although it

was not specified to produce the diploma certificate but
on scrutiny of application forms same was mhde obligétcry
as 9 conseqpcnce of which the Pﬁllwﬁy Rocrultnent Board-
reaected many applicatlono on the gmound of non—eubmiss;on
of diplonma certifmcates in support of qualifications in
Shorthand and Type-wmltlng. Needleso to say , th:n.D has
rosulted serious nis-carriage of Justiee and has caused
pregud;ec to manJ cligible capdidates who were otherwise
cligible wader the terms of the advertisement. This has

vitiated the entire scelection process,

5¢ That with regard to the statenents made in

PaTagraph 4 and 5 of tho rejoinder, the answering rose.

pondents beg to state that in A number of ¢ ses mnrks'onco

Contdee...4
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allotted wei*ev changed, ov er-writtcn/defaced and now marks were
- allotied by the evaluator, This is one of the grounds for which
entire seloctionws held to be vitiated and acear dingly,

the entirc selection was cancelled. As regards statemcnts

- regarding niuabgz' of candidates appliecd fbr the post

appeared in the written test, spéed test and viva vé'ce

test, the answering r espondents beg to state when irregulari-
tics were 'detecfegl through~out the process of sclection |
amongst the said condidates, as a policy decision, the

entire selecctionwns concelled. Amldst the im'e_gm.ézities

Qe';»:o dotected, éuch cancellation of sclection was the

best course openeé which ncedless to say; has'broﬁght

- confidenbe to the public in generaly more particularly, ‘

the eliglble candidates who cithor appeared in the selec-

tn.on ox could not appear in the selcetion because of non=-
subnission of diploma celtlflpates._ Insuch a selcetlon
wherein such irregwlarities as pointed oufs in fhe additional
whitten statement come to 1ight, it is'imateri‘al as to
whether there was any over-writing and/or addition of new
naris in any particular answer script. The scelection

process cannot bé individualised and will have to be taken
as a whole, Among the applicants whc have approached this
‘Hon'ble Tribunal by filing various O.As, it has becn found
that there is over-writing to the marks already allotted

by the evaluator. In SOBC CNS8es totnliing nistokes were

also detceted. Mention nay be madc.of Shri‘P.J. Das
(Applieant in C.A. 146/96), Smt. Kamala Dcka (applicﬁnt

Contde...5
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in 0.4, 145/96$, Sri. Mrittunjoy Bhosh (appiicant in 0.4,
"150/96). Shruiﬁupak bhnkraborty (appliCﬂnt in O.A.‘ /96),

Shri Pabitra Kr. thbti (aPPllcant in 0.A. 151/96), Shri

Pabitra Kr. Kakotl hag . bean shown to have obtained 124

marks in the W ritten examinntion as agqlnst actual nark

116, Lhis was beeauue of mlstqke in totalling. If tho

. marks of wrltton exmminﬂtlon is correctly caloulated (116
arks). in that case he g0t total narks of 353 1nsteqd of

$61 and would not have been enpanellcd, as in that eansc

one Shri Sujit Chakraborty (Roll No. 810556) who has obtained.
total”bff36o narks would have been enphnelled.-Whén such
nistakes hwve been detécted in a number of cases 1nclud1ng

vovcx writlng in the total narks, ooupled with many other
1rregular1ties as 1ndlcatcd in the addltlonal wwitten

~ statements, there was no optioh left for the competent

authority than to cancel the entire selectlon. The applieants

cannot ind1v1dunliscd thclr case at the cost of the larger

interest.

6. ‘ That the answerlng respondents categorically

deny the contentlons nade in paragraph 6 of the rejoinder, |
The applicont has totally nisunderstood xk and misinterpreted
the averments made in paragraph 3(£) of the additional
written statement, It is not correct that dictated passages

taken 1n shorthand cannot be read out altogether by a Sorthand
'expert § o

i Con’bd... 6
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Te That with regard to the statements made in .
paragraphs T. 8 and 9 of the rejoinder, the answering ce

respondents cétegorically deny thc contentions raised there-
iﬁ and the applicant is put to ihe strictest proof thercof.
It is categorically dlenicd that thc.written statements
filed by the respondents speaks of crudest form of arbitra-
riness eftected by biased and/or actuated by mlafide,

The sclection in question has been ecancelled with a £ view
tq‘bring fairness and transpirency in the method of
selection. The applicant cannot claim as a matter of course
for being appointed to the railway service. Amidst the
irregulqutles dcteeted in the entlrc process of aeloctxon,
there was no opiion left foxr the competant aubthority to
cancel the ontire selection which has brought confidence
among the genexﬂl Public, moxe pnrtlcularly, amongst

the eligible cqndldﬁtes.

8. That in view of the facts and circumstances
stated above, the cancellation 6f the selcetion was just
and proper and the Hon'ble Tribunél would be reluctant
to interfere with the same and the 0.A. filed by the
applicant is liable to be dismissed with cost.

Cthdoo 007
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I, sard (- Cadkem » aged about 3

years, by ocoupation Railway Service, wrking

aé Deputj Chicf Personnel Ofticer of the Northeast
Frontier Railway, do hereby solemnly 5ffim and
St.até ﬂmt the statements nade :m ,p.arag;'caphs 1 and j

‘2 are truc to my knowledge, those made in paragraphs

s

, : 3 to 7 are t:me to my information being matters of
| - records of the cnse, and the Tests are my humble

- submission before this Hon'ble Tribunal,

o "

A ¥ ", '

DEPUTY CHIEF PERSOX

NOETE%AST FRQ%TIER %%%Lgﬁglm
MAIIGAON s2 GUWAHATI

" FOR & ON BEHAIF OF
UNION OF INDIA.
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